FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF XRBIA DEVELOPERS LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Xrbia Developers Limited
2. Date of incorporation of corporate debtor 22" September 2004
3. | Authority under which corporate debtoris | ROC-Pune
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45209PN2004PLC019772
Identification No. of corporate debtor
5. Address of the registered office and Office No. 1251126, Patil Plaza Mitramandal Chowk, Parvati Pune
principal office (if any) of corporate debtor | MH 411009
6. | Insolvency commencement date in respect | 06-08-2024 (order received by IRP 08-08-2024)
of corporate debtor
7. Estimated date of closure of insolvency 24-03-2025
resolution process
8. | Name and registration number of the Vikas Khiyani
insolvency professional acting as interim IBBI/IPA-001/1P-P-02738/2022-2023/14194
resolution professional
9. | Address and e-mail of the interim 103, Palm Acre, Sunder Nagar Road No. 1, Kolivery Village,
resolution professional, as registered with | Kalina, Mumbai-400098, India
the Board Cavikas.khiyani@gmail.com
10. | Address and e-mail to be used for 910, 9™ Floor, Ajmera Sikova, Opposite Damodar Park, Nityanand
correspondence with the interim resolution | Nagar, Ghatkopar West, Mumbai-400086
professional cirp.xdl@gmail.com
11. | Last date for submission of claims 09-10-2024
12. | Classes of creditors, if any, under clause Real Estate Allottee (Home Buyers)
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals 1. Dipti Mundra
identified to act as Authorised IBBI/IPA-001/1P-P-02845/2023-2024/14366
Representative of creditors in a class ibc.dipti@gmail.com
(Three names for each class) 2. Jovita Reema Mathias
IBBI/IPA-002/1P-N00337/2017-18/10941
ip.reemajm@gmail.com
3. Avinash Kumar Tripathi
IBBI/IPA-003/ICAI-N-00448/20203-2024/14348
astitva.bspl@gmail.com
14. (a) Relevant Forms and (a) https://www.ibbi.gov.in/home/downloads
(b) Details of authorized (b) https://www.ibbi.gov.in/insolvency-professional
representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the Xrbia Developers Limited on 06th August 2024.

The creditors of Xrbia Developers Limited, are hereby called upon to submit their claims with proof on or before 09th
October 2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.




A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised

representative from among the three insolvency professionals listed against entry No.13 to act as authorised representative

of the class for Financial Creditors (Real Estate Allottee) in Form CA. -
ﬁ\i?s K"Je;,\\

Submission of false or misleading proofs of claim shall attract penalties. ~ /

V1kg§¥I%1§anl

Interim Resolution Professional

Xrbia Developers Limited

IP Registration No. IBBI/IPA-001/IP-P-02738/2022-2023/14194

(AFA No: AA1/14194/02/171024/106124 - Validity Date: 17/10/2024)
Date: 26-09-2024

Place: Mumbai
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“Form No. INC-26”

[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of
Registered office of the company from one state to another
Before the Regional Director
Western Region

In the matter of sub-section (4) of Section 13 of the Companies Act, 2013 and clause
(a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014

AND
In the Matter of WAA CABLES Private Limited (“the Company”) having its registered
office at 602, 6th Floor, Western Edge - |, Western Express Highway, Borivali (East),
Mumbai, 400066 Maharashtra, India, Petitioner
NOTICE is hereby given to the General Public that the Company proposes to make
application to the Central Government under Section 13 of the Companies Act, 2013
seeking confirmation of alteration of Memorandum of Association of the Company in
terms of special resolution passed at the Extra-Ordinary General Meeting held on
September 16, 2024 at 11:00 A.M. at 602, 6th Floor, Western Edge - |, Western Express
Highway, Borivali (East), Mumbai, 400066 Maharashtra, India to enable the Company
to change its registered office from Mumbai in the State of Maharashtra to Gandhinagar
inthe State of Gujarat.
Any person whose interest is likely to be affected by the proposed change of registered
office of the Company may deliver either on the MCA-21 portal (www.mca.gov.in) by
filing investor complaint form or cause to be delivered or send by registered post his/her
objections supported by an affidavit stating the nature of his/her interest and ground of
opposition to the Regional Director, Mumbai, at Everest 5th Floor, 100 Marine Drive,
Mumbai - 400002, Maharashtra., within fourteen days from the date of publication of
this notice with a copy to the applicant Company at its registered office at 602, 6th Floor,
Western Edge - |, Western Express Highway, Borivali (East), Mumbai, 400066
Maharashtra, India,
Place: Mumbai
Date: 27.09.2024

For and on behalf of the Board of
WAA Cables Private Limited
Sd/-

Ketan Vora

Director

DIN: 08389456

BEFORE HON'ELE MNATIONMAL COMPANY LAW
TRIBUNAL, AHMEDABAD
AHMEDABAD BENCH
COURT - 1l

Contempt Application no. 6 of 2023 in
intedocutory Application No. 187 of 2022
Company Petition (1.B) No.B2 /07 /NCLT/AHM /201EB)

Mir. Akhil Kumar Thakkar
Erstwhile-Resolution Professional

of Pioneer Globex Pvt Lid (in liguidation)
‘Wersus

Lim Fa Poe Limndted & Anr.

«Petitioner

~Respondent
Motice of Mext Date of Hearing
An application under Section G0{5)1Eof Insoivency and Bankruptey Code, 2006 read
with Section 425 of the Companies Act, 2013 was filed by Akhll Kumar Thakkar
Erstwhile AP of Pioneer Globes Pyt Lid, and was listed on 14-08-2024 and the said
application is now fixed for hearing before the Hon'ble Ahmedabad Bench of Mational
Company Law Tribunal on 18-10-2072
As per the diraction issued by the Hon'ble Tribunal vide its Order dated 14-08-2024,
the Opsarational Creditor and Member of COC (e, Emerald Vitres Muro Private
Limited is hereby directed to remain present through its Directors and [ or authorized
person and f orthrough a Legal Counsel, as may be advised, on 14-10-2024 before the
HMen'ble Mational Company Law '-"r||:||.|n.||, Ahmedabad Bench — 1, You are Further
directed to file reply, if any, within seven days phigsically as well as through e-mode
frism the date of publication of notice with advance copy to opposite side, TAKE
NOTICE that in default ot your appearance on the specitied day & time matter will be
heard and determined inyour absence inaccordance with the provisions of law,

Date : 2770972024
Place : Ahmedabad

sdf-

Akhil Kumar Thakkar

Erstwhile Resolution Professional of

Pioneer Globex Private Limited
IEBI/IPA-001/1P-PO1392/2018-19/12159

Acdd: 307, Sakar-11, BfS, Chandreshwar Mahadey Ternple,
fshram Road, Ahmedabad, 380005

L&T Finance Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

@ L&T Finance

DEMAND NOTICE
Under Section 13(2) of Securitizationand Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein afterreferred to

as The Act)

We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as
you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a
result, the loan account has been classified as Non-Performing Asset (NPA) in the book of accountin accordance with the directivesrelating to asset classification
issued by the Reserve Bank of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act
and hereby calling upon to repay the amount mentioned in the notice appended below to the L&T Financial Services. (Erstwhile, L&T Holdings Finance Ltd) within
the period of 60 Days from the date of this Paper Notification together with further interest and other charges from the date of Demand Notice till payment or
realization. In case you are not discharging your liabilities under the terms of this notice, we shall be constrained to exercise all or any one of the rights conferred
under Section 13(4) or Section 14 of the Act. “Thisis without prejudice to any rights available to us underthe Act and/or any other law in force from time to time.”

Demand Notice date / NPA date /

Description of the Immovable Property (Mortgaged)

NPA Date

Loan Borrower/s & Outstanding Amount
Account Co-borrower/s -
Number Name Outstanding

Amount () As On

H0267323122203 | 1. Deepak Maruti Demand Notice

Rs. 72,87,287.85

Schedule -1

Harpal Singh
Panesar

05/09/2024.

0523 AND Jore Date: 05/09/2024. (Rupees Seventy-Two | All the piece and parcel of the
H0267323122203 (2. Kalindi Deepak |NPA Date: 31/07/2024.| Lakhs Eighty Seven Property Address: - Flat No. 1705, Admeasuring 58.08 Sq. Mtrs Rera
0523L Jore Thousand Two Carpet Area On The 17th Floor, In “C Wing” In Building Known As
I::gcéir;gt?gn??;:sn V(.ersa?tile Valley, ‘Lyi‘ng .Ar?d Being A?c‘ViIIage Nilje, Taluka Kalyan,
Only) As On Date District Thane, Within Limits Of The Nilje Gram Panchyat.
05/09/2024
H0368019012212 |1. Jaspal Singh Demand Notice Rs. 33,88,248.91/- Flat No. B-704, 7th Floor, Admeasuring Area 725 Sq.ft., Super Built
3547 AND 2. Samrati Jaspal Date: 09/09/2024. (Rupees Thirty Three | Up Area (58.21 Sq. Mtrs) Of Building Known As Shree Sheetal Plaza
H0368019012212 Singh Panesar. NPA Date: 31/07/2024.| Lakhs Eighty Co.op. Housing Society Ltd. Situated On Survey No. 71 (365), Hissa
35471 3. Manjeet Kaur Eight Thousand Two | N6, 2, 71 (365) Hissa No. 4, 366 (363) Hissa No.1, 71(365) Hissa No. 3,

Hundred and Forty
Eight and Ninety One
Paisa) As On Date

71(365) Hissa No. 5, 71(365) Hissa No. 6, 71(365) Hissa No. 8, Lying
Being And Situate At Village Goddev, Bhayander Taluka And District
Thane.

Demand Notice
Date: 09/09/2024.

H0009221032203 |1. Yogesh
3856 AND Nareshchandra

05/09/2024

Rs. 35,66,628.55/-
(Rupees Thirty Five

H0009221032203 Papnoi NPA Date: 02/08/2024.| Lakhs Sixty Six

3856L 2. Hema Thousand Six Hundred
Kailaschandra Two Eight and Fifty
Tiwari Five Paisa) As On Date

Flat No. 0903, Admeasuring 40.00 Sq. Mtrs Equivalent To 431 Sq. Ft
Carpet Area As Per Rera On The 09 Th Floor Of The Wing C2, In The
Project JP North Dream Home - Tower C, Situated At Village
Ghodbunder, Taluka And District Thane And Now Within The Limits
Of Mira Bhayandar Municipal Corporation.

Date: 27.09.2024
Place: Mumbai

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

W W W.FINANCIALEXPRESS.COM
FINANCIAL EXPRESS

BHARAT SEATS LIMITED

E CIN: L34300DL1986PLCO23540

Regd.Office: 1, Melson Mandea Eoad, Wasant Kunj, New Delhi - 110 070
Corporate Office: PLOT NG.1. Maruti Udyog Jainl Venlure Comphex
GURUGRAM-122015(Hanyana) INDIA
Phones: +31 9643339E70-74, E-mail: invesior_refstionsi@bharaizeats net
WERBSITE: www.tharalseatscom
Motice
Members of Bharat Seals Limited are hereby informed that pursuant to Sechon 110 and
|other applicable provisions, if any, of the Companies Act, 2013, read with the Companiss
(Management and Administration) Rules, 2014, Regulation 44 of the Securites and
Exchange Board of India (Listing Dbligations and Disclosere Requiremants) Regulations,
2015 read with the General Circular and Motifications issued by the Ministry of Corporate
Affairs and other applicable laws and regulations, the Postal Ballot Notice seeking the
appraval of the Members on the resolutions sel out In the said Notice, has been send
electronically by Mational Securibes Depository Limited {NSDL') on September 26, 2024
in the Members whose e-mail addresses are registered with the Company / Depository
Parlicipants as on Friday, September 20, 2024, the oul-off date, The apperoval of Members
|is saught for the busmess st oul in the Postal Ballod Notice by way of voting by eleclronis

means.

Members can downioad the Postal Baflot Nofice available on the websile of the Company

al www.bharatseats.com, websita of the Slock Exchange, e B3E Limiad af

wwwbseindia.com and on the websie of NSDL ie., hitps:waw.evoling.nsdi comy. The
documents mentoned in the Postal Ballot Mofics are available for inspection electronicalhy

and Mambers seaking to inspect such documents can send a-mall 1o

mesl il tsaaks nel

In accordance with the MCA circulars, the Postal Ballot Mofice is being sent only in

edecironic form fo Members whose mames appear on the Register of MembersiList of

Baneficial Owners as received from the National Securities Depository Limited ('NSDL"

and Central Depository Sanices (India) Limited (CDSL) a5 on Friday, September 20, 2024

[cut-off date) and who have registered their e-mail addresses with the

| Company/Depositonas.

Member(s) whose names appaar on the Register of Mermbars/List of Beneficial Owners as

an the cut-off date will be considered for e-voling. A person wha is nol a Member as an the

cut-off daie should treat this Mofice for information purpose ondy,

In accordance with thie applicable Circulars issued by the Ministry of Corporate Affairs, the

Company is providing bg-its Mambers the: faciity to exercise their right to vobe anly by

ebectronic means {e-voling). The Company has engaged the services of NSDL, lo provide

|e=voding facility. The e-voling shall commence from Friday, September 27, 2024 51 2.00

a.m. {I5T) and sha% and on Saturday, October 26, 2024 §ill 5.00 g.m. (IST). The e-viating

madule shall be disabled by NSDL for voting thereafter. Onca the vole on résolution is cast

by Member, hefshe shall be not allowed to change i subsequendly. The detailed

Iir.itmminnsfnre-unt'lng forms part of the Postal Ballot Notice.

Mambers wha hawe not registerad their emall ID are requested to reqistar tha sama in the

following manner;

|1} Members holding shares in physical mode, who have not regesterediupdated their email

address are raquired foregisier the same with the CompanyRTADy sending an e-mail io

wijayps 1 [Ealankit.com.

[} Members holding shares in dematerialized mode, who have not regestered their amall
address with their Depositary Participants are required to get in touch with their
Cepository Parficipants with whom they maintain their demal account.

The manner of e-voling by Members holding shares in physical mode, dematerialized

mode and those who have nol registened their e-mail addressas is provided in the Postal

| Batiot Noics,

The resolutions, if passed with requisite majority by the Members through Postal Ballo

shall ba deemad to be passed on the last date of the voting period i.e. October 26. 20:24.

The results of ihe Postal Ballol will be announced on or before Menday, Oclober 28, 2024

The results will lso be displayed at the Registered Office of the Company, intimated 1o the

Stock Exchange where the Company’s shares are listed and displayed along with the

NSDL.¢. hifps:iwww.evoling.nsdl com /.

The Board of Directors has appointed Mr. RS, Bhatia, Company Secretary in Practice
{Membership Mo, FGS: 2589, TP Mo:2514), and faifing him Mr. Hardey Singh, Company
Sacretary in Practice (Membership Mo FCS: 6673, CP No. 3317) as a Scrutinizer 1o
sorutinize thevoting process in & fair and fransparent manner.

Members having any query or issues regarding e-vating may refer the Frequently Asked
Questions ("FACS") and the e-voling manial available at www.avobingindia.com, under
help section or contact Ms. Pallavi Mhatre, Semor Manager, NSOL, or send an email 1o
evoting@nsdl.com or call at foll free no. 022 - 48867000 during working howrs an all
working days. Members may-also write to the Company Secretary al the Registered Office
ofthe Company or can send e-mad al niuf@bharaiseats.nat.

For Bharat Seats Limited

Sd/-

Ritu Bakshi

Place: Gurugram Company Secretary
Date: September 27, 2024 FCS: 3401

PUBLIC NOTICE

It is notified for information for
public at large that original Sale
Deed document no,
03096/2007 dated 28/04/2007

Jupiter Hospital

Pattent First

JUPITER LIFE LINE HOSPITALS LIMITED
Registered Office: 1004, 10th Floor, 360 Degree Business Park, LBS Marg, Mulund (West),
Mumbai — 400 080, Maharashtra, India.
Corporate Office: Jupiter Hospital, Eastern Express Highway, Thane (West),
Mumbai — 400 601 Maharashtra, India. Telephone: +91 22 6297 5623;
Email: investor.relations@jupiterhospital.com Website: www.jupiterhospital.com
Corporate Identity Number: U85100MH2002PLC137908

of Flat No.302, 3rd floor, Ashish
Building, Amartaru-8, Shree
Nnan-Sharda Co-Op. Hsg.Soc,
Ltd., CTS No. 125. Off New
Magardas Cross Road, Andheri
East, Mumbai-400 069 has
been lost or misplaced. FIR
no.80615/2024 dated 24-09-

e-mail addresses are registered with the Company/ Depositories.

POSTAL BALLOT NOTICE AND REMOTE E-VOTING INFORMATION

Members of the Company are hereby informed that pursuant to the provisions of Section 110 read with Section 108 of the Companies Act, 2013 (‘Act’) read with Rule 20
and Rule 22 of the Companies (Management and Administration) Rules, 2014 and all other applicable provisions of the Act and rules framed thereunder, read with General
Circular 09/2024 dated September 19, 2024 and other relevant and applicable circulars issued by the Ministry of Corporate Affairs (“MCA Circulars”), Regulation 44 and
other applicable provisions of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“Listing Regulations, 2015”),
Secretarial Standard on General Meetings issued by the Institute of Company Secretaries of India (“‘SS-2”), and any other applicable laws, rules and regulations including
any statutory modification(s), clarification(s), substitution(s) or re-enactment(s) thereof for the time being in force, the Company has been sent the Postal Ballot Notice
dated Friday, August 09, 2024 (“Notice”) on Thursday, September 26, 2024, through electronic mode only, to those Members whose names are recorded in the Register
of Members of the Company or in the Register of Beneficial Owners maintained by the depositories as on the cut-off date, i.e. Friday, September 20, 2024, and whose

The approval of the members of the Company being sought on the following Special Resolution through postal ballot by remote e-voting process:

2024 has been registered
online, Finder please contact the
owner Vikram K Shroff
Tel. (9324777556)

CLASSIFIEDS
PROPERTY

LAND FOR SALE

Available for sale 4

Sr. No. | Description of Special Resolution acres NA plot on main
1. Appointment of Mr. Amar Manjrekar (DIN: 00463989) as a Non-Executive, Independent Director of the Company jambhulpada. Ideal for

All the Members are informed that;

specified in the Notice.

the aforesaid cut-off date.

on Sunday, October 27, 2024.

in the Notice.

their respective Depository Participants;

Date: September 27, 2024
Place: Mumbai

Members may note that the Notice is also available on the website of the Company i.e. www.jupiterhospital.com and websites of the Stock Exchanges i.e. BSE Limited
and National Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com, respectively, and on the website of National Securities Depositories Limited
(“NSDL”) at www.evoting.nsdl.com. Members who do not receive the Notice may download the same from the aforesaid websites.
In compliance with the aforesaid MCA Circulars, the business set out in the Notice will be transacted through electronic voting system only and accordingly, the Company is
providing facility of remote e-voting. For this purpose, necessary arrangements have been made by the Company with NSDL in compliance with Section 108 of the Act, read
with Regulation 44 of Listing Regulations, 2015 and in terms of extant applicable circulars issued by SEBI and MCA. In accordance with the MCA Circulars, the physical
copies of the Notice, along with postal ballot form and postage pre-paid business reply envelope, are not sent to any Member. Accordingly, the communication of the assent
or dissent of the Members eligible to vote is restricted only to remote e-voting i.e. by casting their votes electronically instead of submitting postal ballot forms.

a) Members holding shares in dematerialization form and whose names are recorded in the Register of Members of the Company or in Register of Beneficial Owners
maintained by depositories, as on the cut-off date i.e. Friday, September 20, 2024, are eligible to exercise their right to vote by remote e-voting system on the business

b) The voting rights of a Member shall be in proportion to their share in paid-up capital of the Company registered in the name of the Member / beneficial owner as on

C) The remote e-voting shall commence on Saturday, September 28, 2024, at 9:00 a.m. (IST).
d) The remote e-voting shall end on Sunday, October 27, 2024, at 5:00 p.m. (IST).
e) The remote e-voting will not be allowed before or beyond the aforesaid date and time and the remote e-voting module shall be disabled by NSDL after 5:00 p.m. (IST)

f) Once the vote is cast by a Member, he shall not be allowed to change it subsequently or cast the vote again.
d) The manner of remote e-voting for Members holding shares in dematerialized mode and for Members who have not registered their email address is provided

A person who is not a Member as on the aforesaid cut-off date should treat this advertisement and the Notice for information purposes only.

The Board of Directors has appointed Mr. Saurabh Agarwal and failing him Mr. Omkar Dindorkar partners of M/s. MMJB & Associates LLP, Practicing Company Secretaries,
as scrutinizer to scrutinize the remote e-voting process in a fair and transparent manner.

The Scrutinizer, after scrutinizing the votes cast through remote e-voting, will prepare a report in accordance with the applicable laws and shall submit the same to
Chairperson of the Company or any other person authorised by him. The results of the remote e-voting along with the scrutinizer's report shall be declared and announced
on or before 5.00 pm of Tuesday, October 29, 2024, at registered office of the Company and the same shall be communicated to the stock exchanges where the equity
shares of the Company are listed viz. BSE Limited and National Stock Exchange of India Limited. Further, the results shall be displayed on the website of the Company
viz. www.jupiterhospital.com and also on the website of NSDL viz. www.evoting.nsdl.com.
The Resolution contained in the Notice, if passed by the Members, will be deemed to have been passed at a General Meeting of the Members, on the last date specified by
the Company for remote e-voting i.e. on Sunday, October 27, 2024.

Members holding shares in dematerialized form, who have not registered / updated their e-mail addresses are requested to register / update their e-mail addresses with

Members are also requested to intimate changes, if any, in their name, postal address, e-mail address, telephone / mobile numbers, bank account details, Permanent
Account Number (“PAN”), nominations, power of attorney, to their Depository Participants.
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for the members available at www.evoting.nsdl.com or contact NSDL at evoting@nsdl.com/
call on 022 — 4886 7000 and 022 — 2499 7000 or contact Mr. Amit Vishal, Deputy Vice president at amitv@nsdl.com or Ms. Pallavi Mhatre, Senior Manager at
pallavid@nsdl.com or Ms. Prajakata Pawle, Officer at prajaktap@nsdl.com or send their queries to NSDL at their address: 4th Floor, A wing, Trade world, Kamala Mills
Compound, Senapati Bapat Marg, Lower Parel, Mumbai — 400 013 or email to the Company at cs@)jupiterhospital.com.

For and on Behalf of Jupiter Life Line Hospitals Limited

Company Secretary & Compliance Officer
financialexpm§apériship No. F8986

housing/ shopping/
hotelsy bungalows etc,
Contact Owner on
9819190513,

DOTOB26281-1

PERSONAL

CHANGE OF NAME

I NAMRATA UDAY JAGE
DAD UDAY JAGE R/D
EL/18/B/10 Sec-14 New
Panvel Ralgad
Maharashtra-410206
changed my name to
NAMRATHA JAGE.

00407513351

THANKS GIVING

HOLY Spirit Thou who
makes me See
Everything and Shows
me the way to Reach
My Ideals, you who
gives me the Divine Gift
to forgive and forget
the Wrongs thatis done
unto me and who Is in
all instances of my life
with me | in this short
Dialogue want to thank
you for everything and
confirm once more that
| do notwant to be
separated from you, no
matter how great the,
material desire may be
| want to Be with you
and my loved ones In
your perpetual glory
forever Amen = ZDS
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Sellwin Traders Limited
CIN : L51909WB1980PLC033018
Reg. Off. : 126/B Old China Bazar Street,
Kolkata-700 001,Phone: +91 33 22313974
E-mail: selltl_1980@yahoo.co.in , Website : www.sellwinindia.com
Corporate Office:Laram Centre, 208 A2 24, S V Road,
Andheri (West) 400058, Contact No. +91 9714787932

Notice for Extra Ordinary General Meeting

Notice is hereby given that the Extra Ordinary General Meeting of the Member of
the M/s. Sellwin Traders Limited (The Company) will be held on Monday, 21st
October, 2024, at 12.00 p.m. through video conferencing (“VC”)/ other audiovisual
means (“OAVM”), to transact the business as set out in the Notice dated 25th
September, 2024.

Please note that these documents are available on the Company’s website http:/
/www.sellwinindia.comfor download by the members.

In case of any change in your e-mail ids, please update the same with your
depository participant or Registrar & share transfer agent of the Company, as the
case may be, so as to enable the Company to send all the future Notices and
Annual Reports via electronic mode.

By Order of the Board
For Sellwin Traders Limited

Monil Navin chandraVora
Director

Date : 25.09.2024
Place: Ahmedabad

dare & Canara Bank £\

ARN-1 BRANCH, MUMBAI ; 37, Rshamalava, Opp. Fatkar Hall, New Marine Linas,
Thackarsay Marg, Mumbai-a00 G20, = Tel, Mo, : (02%) 2206 5423/ 30, Z206 H438 w
Email : chZ360acanarabank. com = Website ;| waww. canarabiank.com

POSSESSION NOTICE [SECTION 13({4))

WHEREAS : The undersignad being the Authorised Officer of the Canara
Bank under Securitisation & Reconstruction of Financial Asseis and
Enforcemeant of Sacurity Interest Act, 2002 (Act 54 of 2002} {(hareinafier
referred o as “the Act") and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Securly Interast (Enforcament)
Rules 2002, issued a Demand Mofice dated 17.10.2022 calling upon the
Borrower MJSs. JIO FABRICS, Mrs. Jaya HNikesh Jain [(Borrower),
Mr. Nikesh Jain {Guarantor ) io repay the amount mentionad in the notice, being
T 5744550/ [Rs. Fifty Seven Lacs Forty Four Thousand Five Hundred
Fifty Only) together with further interest and incidental expenseas, cost eic,
within 60 days from the date of receipt of the said notice.
The borrower having failed o repay the amount, notice is hareby given o
the Bomrower and the Public In General that the undersigned has taken
PHYSICAL POSSESSION of the Proparty Described herein below in exercise
of powers conferrad on him / hier under Section 13 (4) of the said Act, read with
Rule 8 & 9 of the said Rula on this 24® day of September 2024,
The bomower in particular and the Public In General are hereby cauticned
not o deal with the propery and any dealings. with the properly will be
subject to the charge of Canara Bank, Kurla (E} Branch, Mumbai
[Subsequeantly ransferred to Canara Bank, ARM 1 Branch, Mumbai) for an
amount of ¥ 57,44, 550/- (Rs. Fifty Seven Lacs Forty Four Thousand Five
Hundred Fifty Only) logether with furher interest and incidental expensas,
cost ete,
The borrower's altantion s invited (o the provisions of Seclion 13 [8) of the Ack,
in respect of lime available, to redeem the secured assels
Description of the Immovable Property
Power loom shed / Gata bearing Plinth Mo. © 12 with Land Beneath it beanng
Survay Mo, 1501, 153 15017, 161, 1602, 23/11, 2317, 11-P 12-P. 13-P, 14/2,
1413 & 221 T situated at Village ; Shelar, Laxmi Compound, Mear Indian Pefrol
Pump, Off Bhiwandi District Thane In the name of Mrs. Jaya Nikesh Jain
Sdi-

Authorized Officer

Canara Bank

Date : 24092024
Place : Bhrwand
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PUBLIC ANNOUNCEMENT
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Motica = hereby given that the Matlionsl |::I:II'I'-;'.!-E|I'I!|l Law Inbgnal has oadarad the

Limktad an D8th Asgust 20024,

Thecrediors of Xrhia Developers Limibed, ara heraby aplled upon 1o sebmif thair claims with
proot on or belore 08th Octabar 2024 to the interim resolution professinns &t the addrass
mertiordsd pgains entry Ma, 10

The financial creditors shall submit theirclaims with proot by slectronic means oniy. Al other
credibors iy Submi the claims with proof in persan, by post or by ehectnomis msands,

& financial craditor tll:l||.'l|'|E.""g D & class, ashsted againss tha entry MNo. 12, shall indscate its
chiice of authorised represeniative from amang the three ingalvency professeenals lighed
agalnst entry Mo.13 to act 85 authosised representatve of the class for Financial Creditars
{Rend Extate Allatbes) i Form CA

Submission of falsa or misleading proofs of claim shall gttract penalties.

Date: 28-09-2024 Vikas Khivani
Plage: Mumbal Interim Resolution Professional
Krbla Developers Limited

P Registrathon Mo, [REBIAPA-COT/P-PORT 38 20022 2023, 14194
(AFA No: AAL 14154 /025171024 /10612 - Validity Date: 17 /10,/20024)

MEGH MAY A LIMITED

(Formerty Paddar Infrastraciure Limited and before hal known a3
Transeoeanic Properlies Limfed)

[CIN: LE1200MH 1881 PLCOZEGES)
Repd Difice - MHB-11, A-302, SARVODAYA C0- OPERATIVE HOUSING SOCIETY LTD,
SERVICE RDAD, KHERMAGAR, BANDRA (E) MH 400057 IN, Tel : +97 022-28893841,
E-mail: grisvancesddmaghmayurcem . Wabsile! wwamaghmayurinlra.com

NOTICE TO SHAREHOLDERS

Notice is hereby given that 43" Annual Genaral Meating (AGM) of the Company will be
held atthe Registered Office of the Company at MHB-11, A-302, SARVODAYA CO-
OPERATIVE HOUSING SOCIETY LTDY, SERVIGE ROAD, KHERNAGAR, BANDRA (E) MH
400051 IN on Monday, Septembar 30, 2024 at 11.30 a.m. to transact tha business as
sat out in the Notice of AGM which along with Annual Report 2023-24 has been sent
alectronically 1o those members: who have registered thelr email addresses with
Company/Depository Participants and for other members, physically at thesr
reqisterad addresses. Any Member desicous of receiving a physical copy of the
Annual Report, is requested to contact the Company,  The 43° Annual Report is also
dvaitable on Company's website &t www. meghmayurinira.com and on the website of
NaUL at www.avoting.nsdl.com

The Register of Members and Share Transfer Books of the Company will ramain
closed from Saturday, Saptembar 23, 2024 1o Saturday, Septembar 30, 2024 (both
days inclusive) for the purpose of AGM.

Pursuant 10 Section 108 of the Companies Act, 2013 ("Act”) and Regulation 44 of
SEBI(Listing Obigatizns and Disclosure Requirements) Reguiations, 2015 ("LODR™),
the Company is offering e-voting facilty to its Members in respect of the businass to
betransactedat fts 43 AGM,

The Company has engaged services of its Registrar and Transfer Agents "Satellite
Corporate Services Pvi. Lid.” as the authorized agency to provide the e-votimg facility
o its Members. The cui-off date for determining the eligibility to vole by electronic
means and poll is Friday, September 20, 2024 i e the members whose names appear
in ihe Regisirar of Members as on - Friday, September 20, 2024 _The commimication
redating to rempte e-voting containing User i and Password Pin along with-a copy of
the Motice convaning the Meeting has been dispatched to the membars.

Membars holding shares edtherin physical form or in dematerialized form may cast
thair vote elecirgnically for which remote e-voting will commence from 9.00 a.m.
(15T on Fnday, 2eptember 27, 2024 upto 5.00 p.m. (I5T) an Sunday, September 29,
2024, Remofe e-voling shall not be aowed beyond the said time and dates. Any
person, wWho acquires shares of the Company and becomes a member of the
Company after dispatch of notice and holding shares as of cut-off date i.e., Friday,
September 20, 2024 may obtain login D and password by sending an email to
eviingi@nsdl.co.in by mentioning his Folio Mo /DOP 10 and Client 1D, However, if he is
akready registered with NSOL for remote g-voting then he can use his existing user D
and password for casting his vote,

Pursuant to Section 107 of the Acl, voting through polling paper shall also be made
avaikable to those Members who attend the AGM and have not cast their vole by e-
votmg. A member may participate in the meebng even alter exarcising his right to vote
through remode e-voting but shali not be allowed o vole again at AGM.

in case of any query, you may refer Fraguently Asked Questions (FAQS) and e-voling
esar manual for Shareholders available at the Downloads saction of
“hittps fwww.evoling. nsdl.com™ oran Phone No: 022-24994 8490

For MEGH MAYUR INFRA LIMITED
Sd/-

Rajendra Shah

Manapging Director

Place: Surat
Date: 26th Seplember, 2024




Unit No. 201, 200A, 202 & 2008, Building No. 2, Solitaire

asn E Corporate Park, Andheri Ghatkopar Link Road, Chakala,

Hﬂdiﬂ' Limited Andheri (E), Mumbai-400 093, Maharashtra

[Rule 8(1)]
(For immovable property)

Whereas,

ASREC (India) Limited acting in its capacity as Assignee of Bharat Co-Operative Bank
(Mumbai) Ltd. vide assignment agreement dated: 25th March 2021 has acquired the
secured debt with securities from the original lender Bharat Co-operative Bank (Mumbai)
Ltd. The Authorised Officer of Bharat Co-operative Bank (Mumbai) Ltd. in exercise of
powers conferred under section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued demand notice dated: 28/05/2018 calling upon the
Borrower/Directors/ Guarantors — M/s. Certified Cars, Proprietor Mr. Daman Kasturilal
Khosla, Mrs. Veena Amarnath Khosla, Mr. Kasturilal Nanakchand Khosla to repay the
amount mentioned in the notice aggregating Rs. 94,75,656.98p (Rupees Ninety Four Lakh
Seventy Five Thousand Six Hundred Fifty Six Only and paisa Ninety Eight) as on
30/04/2018 plus further interest within 60 days from the date of receipt of the said notice.
The borrower/ directors / guarantors having failed to repay the amount, notice is hereby
given to the borrower/ directors / guarantors and the public in general that the undersigned
being the Authorised Officer of ASREC (India) Limited, as secured creditor has taken
Physical possession of the property described herein below in exercise of powers conferred
on himunder section 13(4) of the said Act read with rule 8 of the said rules on the 25th day of
September of the year 2024 pursuant to order passed by District Magistrate Pune u/s 14
(1) of SARFAESI Act 2002 in case no. 1722/20210on11/02/2022.

The borrower/secured debtors in particular and the public in general is hereby cautioned not
to deal with the property and any dealings with property will be subject to the charge of the
ASREC (India) Limited of Rs. 94,75,656.98p (Rupees Ninety Four Lakh Seventy Five
Thousand Six Hundred Fifty Six Only and paisa Ninety Eight) plus further interest & costs.
The borrower's attention is invited to the provisions of sub- section (8) of section 13 of the
SARFAESI Act, in respect of time available, to redeem the secured assets.

POSSESSION NOTICE

DESCRIPTION OF THE IMMOVABLE PROPERTY

All that part & parcel of the property being Flat No. 104, admeasuring 750 sq. Ft and balcony
60sq. ft. (i.e. 805 sq. ft. Carpet area) on the 1st Floor of Sunway Building no. A-17,
Megapolis, Plot No. R1/1 =R 1/2, R-1/3, R 1/4 at Rajiv Gandhi InfoTech Park, Phase 3,
Behind Tech Mahindra, Hinjewadi, Taluka Haveli, District Pune - 411057 + Stilt car parking
no. A/17.
Sd/-
(Harshad V. Garude)
Authorized Officer

ASREC (India) Limited

Date: 25/09/2024
Place: Pune

FRIDAY, SEPTEMBER 27, 2024

Repco Home Finance Limited

CORPORATE OFFICE: Alexander Square, No.2 (Old No.34 & 35), 3rd Floor,
Sardar Patel Road, Guindy, Chennai-600032,

Ph: (044)-4210 6650, E-mail : publication@repcohome.com Website:
www.repcohome.com

E - AUCTION SALE NOTICE

Sale of Inmovable Properties Mortgaged to Repco Home Finance Ltd. Under
Securitisation and Reconstruction of Financial Assets And Enforcement of
Security Interest Act 2002
Whereas the following Borrowers and Co-Borrowers have borrowed monies from Repco Home
Finance Limited, following Branches and the details of the liability is furnished hereunder. Whereas
the Company has issued Notice under SARFAESI ACT and the Authorised Officer has taken Possession of
the mortgaged properties and issued Notice on the dates mentioned below and the Company now has
decided to sell the properties under Section 8 and 9 of the Security Interest (Enforcement) Rules 2002,

in “As is where is condition” and “As is what is condition”

DATE AND TIME OF E - AUCTION : 29.10.2024, 11.00 A.M -12.00 P.M
(with unlimited auto extension of 5 minutes)

7]

S -
v Last Date & Time for submitting E-Tenders - 28.10.2024, 04.00 P.M

Pune Branch, S.No.1, :Borrower: Mr.Dipak Mohan Patil, S/0. Mr.Mohan Madhav Patil, Co-
Borrower: Mrs.Jyoti Dipak Patil, W/0. Mr.Dipak Mohan Patil and Guarantor: Mr.V.D’ Souza
William, S/0. Mr.Victorine D'Souza, Demand Notice Date : 18.03.2023 ; Amount claimed as per
Demand Notice vide Loan Account No. 1471870001080 being Rs.12,47,187/- as on 17.03.2023
together with further interest, costs and expenses within 60 days from the date of the said notice..;
Possession Taken Date: 04.08.2023. Present outstanding -Rs.15,71,311/- as on 10.09.2024
Fourth Floor admeasuring area 554 sq.ft., i.e, 51.48 sq.mtrs. built-up area in the building known as
Ranvir Residency and bearing Gram Panchayat Milkat No.5166 constructed on the land admeasuring
200 sg.mtrs., i.e, 2 ares comprised in Old S.No.145 New S.No.173, Hissa No.
3A/143A/2/143A/2/2/1C/1 totally admeasuring 42 ares, situated at Village Fursungi, Taluka Haveli,
District Pune and within the limits of Pune Zilla Parishad and the said flat is bounded as follows : On
or towards East by : Staircase, Passage and Flat No.402, On or towards North by : Property of Kad and
Pawar, On or towards West by : Open Space, On or towards South by : Open Space

EMD (10% of Minimum bid
ISl Rs.15,79,000/- Reser\(leProige) Rs.1,57,900 incrémemn“t';‘m:,um

For E — Auction procedure, please contact M/s.4Closure, Mr.M.Dinesh — 8142000735 & 81420 00061.

For inspection of the property the intending bidders may contact the Branch Head, Repco Home Finance
Limited, Pune Branch, on all working days between 10 AM to 5 P.M. Contact Nos. 020-24431956 &
9372267110

Date: 12.09.2024

Rs.15,000/-

Authorized Officer, Repco Home Finance Limited

PUBLIC NOTICE

Notice is hereby given that, I am required to investigate the title of
Kaluram Laxman Vahile R/at - Dudulgaon Pune who is the owner of the
said property bearing Gat No. 220 having total area admeasuring about
00 H 85 R assessed at Rs. 4 Paise 75 out of area admeasuring 00 H 38.54 R
which is bounded as on or towards East - By property of Dagadu Gaikwad out
of Gat No. 221, South - By property of Haribhau Talekar out of Gat No. 209,
West- By 18 mtrs. wide road, North - By property of Yashawant Vahile out of
Gat No.220, which property is situated at village Dudulgaon, Tal -Haveli,
Dist- Pune, within the limits of Pimpri Chinchwad Municipal Corporation
and jurisdiction Sub Registrar Haveli, Pune. Any persons having any claim
by way of Sale, agreements, registered or unregistered documents, mortgage,
lease, lien, gift, easement, exchange, possession, inheritance, succession or
otherwise howsoever in respect of the same are required to intimate the same
in writing to the undersigned together with documents in support thereof
within 7 days of publication of this notice, failing which all such claims if
any, shall be deemed to have been waived and/or abandoned and thereafter
certificate of title shall be issued in favour of owner. Sd/-
Pune, Date: 26/09/2024 ADV. MAHESH S. MANE
Office 403, Austin Oaks, CTS No. 959, Kate Wasti, Pimple Saudagar, Pune 411027,
Mobile 9011560297 Email -mmane788@gmail.com

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Public Notice for Loss of Deed & Title Verification

Publicly Notice is hereby regarding land bearing Flat No. 904 area admeasuring
about 87.82 Sq. Mtrs. Carpet, Exclusive Balcony area 8.10 Sq. Mtrs., Dry Balcony
area 3.37 Sq. Mtrs., Exclusive Open Terrace area 7.98 Sq. Mtrs., in the Building
No. “N”, Wing No. “N-2”, on the “9" Floor”, the Project known as “Kumar Picasso”,
constructed on Survey No. 201/2+2+3A+3B and others, situate at Village Hadapsar
Sadesatara Nali, Taluka Haveli, District-Pune, (hereafter referred said flat) which was
owned and possessed by Mrs. Archana Jindal and she was expired on 17.12.2023 &
leaving behind her legal heirs namely Husband Mr. Ashok Dineshchandra Jindal and Son
Mr. Himanshu Ashok Jindal. The notice is hereby given for declaration and verification of
Mr. Ashok Dineshchandra Jindal and Mr. Himanshu Ashok Jindal only legal heir and
have legal rights to disposed said flat and hereby declared interest of above-mentioned
property is free from any encumbers except Bank Loan, clear and marketable title & no
any kinds of third-party rights i.e. Gift, Sale, or any other deed on said flat and have legal
valid rights to disposed said flat. If any rights/interests of third party or any others or said
property or if any claim or objection raised in written on address mentioned below within
10 days from the date of this notice. If within due dated no claim and objection raised, we
will not considered further claim and objection. The said property shall be considered as
clean, clear & marketable title Sd/-

Date: 26.09.2024. ALPINE LAW PUNE

Adv. Ganesh R. Kadam
Office : Flat No. 8, 2™ Floor, Wing A, Amod Apartment, CTS 1145, Final Plot No. 530, Fergusson college
Road, Behind Shravan Hotel & Near Ramsar Cafe, Model Colony, Shivajinagar, Pune- 411016 Mo- 9923904981

IDBI Bank Ltd. Relsd Recovery FTTRTaR (011 %3

[@ IDBI BANK Ei ey Dreyanashwar Paduks FOR SALE

GIN : LAG1SMIMI04GON 4838 Chowk, F.C. Read, Shivaj Nagar, Pune-411004
PUBLIC NOTICE FOR SALE OF IMMOVABLE PROPERTY

APPENDIX IV-A (See proviso to Rule 8(6))"
E-guction Sale.Nofice for 3afe of Immovable Assels under the Securifisation’ and
Reconstruction of Financial Assets and Enforcemeant of Security [nterest Act, 2002 read
with provise o Rife &(6) of the Securily Interest (Enforcement) Rules, 2002 Notica is
hersby gven 2 the public in general and in paricutar o Bomawer(s) thal the below
descrived immovable propery morgagedicharged 1o the Secwred Creditor, the physical
possession of which has been aken by the Authorised Officer of IDB] Bank Lid., Secured
Craditor, wilbesodon " Asiswhere is" "As is what is", and ‘Whatever there is" and without
recourse on29-10-2024. The reserve price and eamesi money depositwill be asunder
DESCRIFTION OF IMMOVABLE PROPERTY

\g} Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Emier v heier i | COFporate Office : Corporate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennal- 600 032, T. N.

E-AUCTION SALE NOTICE (Sale Through e-bidding Only)

SALE NOTICE OF IMMOVABLE SECURED ASSETS Issued under Rule 8{6) and 9(1) of the Security Interest (Enforcement) Rules 2002,

what =Y and “Whatever there is" s per dedais maentioned balow

(Enforcerment) Rules 2002,

Matice is hareby given tathe PUBLIC IN GENERAL and in particular to the Borrowers)] and Guarantors} indicated m COLUMMN { A} that the balow described immovabla
property(lies) descriced in COLUMMN [C) Mortgaged / Charged fo the secured creditor the POSSESSION of which has been taken as described in COLUMM (D) by
the Authorized Officer of Housing CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be soid on "As is Where 8", " is

Motice is hereby given o Boreower £ Mortgagor{s] / kegal heir, legal represantatives (Whether Known or unknown), exocutor(s), administrator]s), seccessors)
and assign(s) of the respective Borrowens} / Mortgagoris) (Since deceased). as the case mey be indicated in COLUMN [(A) under Rule 8{8) of tha Secunty Interest

For defatled terms & conditions of the sabe, please refer 1o the link provided in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured
Crediteor's website & hitps:fSwww.cholamandalam.com & wweauctionfocus.in

[Al (8} [E] [0] [E&F] [6]
0/s. DUES TO = RESERVE PRICE
=
. s BE RECOVERED DESCAIFTION OF THE IMIOVABLE PROPERTY S2| (mp  |DATEOF
Wi |NAMES OF BORROWER(S) / MORTGAGERIS) / o AUCTION
GAURANTOR(S) (SECURED { SECURED ASSET = 3 EARNEST MONEY % TIME
DEBTS) = | DEPOSIT(IN ')
Loan Afc, No(s). : KOHLSAADIODZ00371 7 L8BATL- Al that peece & parced of the property bearing Flat No. 09 super buitt-up area| = 7 §,32,000/-
1. Mr. Raju Ramulu Patlot {Hs.lTwmt admeasuring about 680 Sq. . i, 2. £319 Sq. Mirs. on the First Floor in the E {Rs. Eight
2. Mrs. Anitha Raju Patlot P L.aﬂh:- building known as "SAIKRUPA APARTMENT", construcied an land bearing § LakhsThirty-Two |0111.2024
Both are R/at :- AR Vahagaon, TalKerad Eighty-5i Plot Mo 11 out of Gat No. BI/3A/Z area admeasuring 21563 S3q. Mirs. having| 2 | Thousand Only) | from
1 [Dist. Satara, Karad, Maharashira 415 10; Also o L::J _|Grampanchayat Milkat No. 1773109, Situated at Banawad,Tal Karad, Dist, Satera | 2 02.00
at - 5al Krupa Appt, Sr Mo, 8103824, Flat Mo Hl:lu:-a dan: which is witthin kacal limids of Grampanchayst Benawadi and withen the limits| S LS '!133“:'-"' p. m,
T, Flaf Mo 3, 17 Hrelalvihar Colony, Banawsds, 1 un:l r':!r'lli]f] 3 of Sub-Reqistrar Karad, Tal, Karad, District, Satara, The same is +Bounded as = |{Rs. Eighty-Three Frs 000
Banewadi Road, Maharashtra 415 10, A R below : * East: Plot Mo, 28 out of ssid Gat Mo, = West : 20 Ft, Commion Road E ThousandTwa p.m.
T lout of Sanctioned layout plan; * North : Flat No. 08; * South ; Fiat No. 10. S | Hundred Only) | .
= .
Loan A/c: No(s), : XORLUNPIOD0Z907983 7 28,76,041/- % {:ﬂ:f;::ﬁw ;:'rﬁ[:
; :ri ::5 i?masna:n;id;h?h;ﬁe [Eﬂsh-lr:ﬂhnlg All that piece & parcel of the property bearing Fiat No. B Bullt-up area g Lakhs Forty Two b Sminstes
gl i : i ; 5 iz e {admeasuring about 755 5q. fts. | e. TLO9 S0, Mirs, on the Basement Floor in| 2 | Thousand Only) | esthin
2 Buth are TUal > Et Na. ki 5 Mo Glbie] Savesty S the building known &5 *SHIVGANGA HEIGHTS®, constructed on land beanng| % berms of
Shivilarshan Appartment, Haweli-4ll 041 Thousand i S i e : . cl 2 214,200/
Maharashira; Also a1 - Flat No. B1, Rasement, | and Farty one Survey No. 9, Hissa Moo 72/38/1 area admeasuring (0H 02R, Situated at g (Rs, Two Lalkhs | the Tender
Shwgang.:; I-Ilmqlns. ﬂ.lml.'mgs-anl i_'-l;druk, Huar. Only} as an A e, Sor HavssLisl-cmerfuni= BOURGAtRs-n per acke fond E Fourteen Iocinet
Singhagad Callege Havell-411 045, Makarashira. | 25.09,2024 s Thousand Twa
Hundrad Only)

« INSPECTION DATE & TIME : 30.10.2034 BETWEEN 11.00 A, M. TD 4,00 P. k.

IE—- MINIMUL BID INCREMENT AMOUNT: ¥ 10,000/ -

. LAST DT. OF SUBMISSION OF BID / EMD / REQUEST LETTER FOR PARTICIPATION : 31102024 before 05.00 P, M.

Date :26.032.2024,
Place; Satara £ Pune, Maharashira

* Tagether with further interest as applicable in terms of loan agreement with, incldental expenses, costs, charges ete. Incurred up to the date of payment and / or realisation thereol,
For any assistance redated 1o inspection of the property, or for obtaining the Bid documant and for any other gueries, please get intouch with (FOR SR, NO. 1) Mr. Jaydeep
Vanjari on his MOB, NO, 3822004399, E-mail 1D ; pyderpsvi@cholamurugappa.com / (FOR SR, NO. 2] Mr, Akshay Kambale on his MOB, NO, 3158955454, E-mail
1D 2 akshaysk@eholamurugappa.com / KMr Mohd, Abdul QGawl en his MOB, NO. 73050990872 to the best of Knowledoe and information of the Authorized Oflcer of
CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED there are no encumbrances in respect of the abowve immovable properties / secured Azsats,

For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Sd/-
AUTHORIZED OFFICER

H} HDFC BANK

HDFC BANK LIMITED
CIN : L65920MH1994PLC080618 | Website: www.hdfcbank.com

DEMAND NOTICE

secured asset/s.

Under Section 13 (2) of the Securitisation And Reconstruction Of Financial Assets And Enforcement Of
Security Interast Act, 2002 (Act) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002,

Whereas the undersigned being the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme of
Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC) under Securitisation and Reconstruction of Financial Assets and Enforcement Of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notices
under Section 13 (2) of the said Act, calling upon the Borrower(s) / Legal Heir(s) / Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective
Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given below. The undersigned have, caused these Notices to be pasted on the premises
of the last known respective addresses of the said Borrower(s) / Legal Heir(s) / Legal Representative(s). Copies of the said Notices are available with the undersigned, and the
said Borrower(s) / Legal Heir(s) / Legal Representative(s), may, if they so desire, collect the respective copy from the undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Borrower(s) / Legal Heir(s) / Legal Representative(s) to pay to HDFC, within 60 days from the
date of publication of this Notice, the amounts indicated hereinbelow in their respective names, together with further interest as detailed in the said Demand Notices from the
respective dates mentioned below in column (c) till the date of payment and / or realisation, read with the loan agreement and other documents/writings, if any, executed by the
said Borrower(s). As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to HDFC by the said Borrower (s) respectively.

Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the

Sr. Name of Borrower(s) / Legal Heir(s) / Total Outstanding Date of Description of Secured Assets /
No. Legal Representative(s) Dues (Rs.) Demand Notice Immovable Property(ies)
(a) (b) () (d) (e)
1. | Ms. Bankar Shital Arun and Mr. Bankar Arun Rs.14,16,199/- Dues as | 17th September | Flat No.J1-602, 5th Floor, "Swapnanagari”, Wing J1, Gat
Balasaheb on 31st July 2024* 2024 No.401, 461, 462, 463, 460, 474, village Chakan, Taluka Khed,
District Pune.
2. | Mr. Holsambre Venkat Kishanrao and Rs.78,42,792/- Dues as | 17th September | Flat No.1102, 11th Floor, “Godrej 24", Building No.E-2,
Ms. Holsambre Shital Venkat on 31st July 2024* 2024 S.No.221/A1 To 221/A8, Hinjwadi, Taluka Mulshi, District Pune.
3. | Mr. Jadhav Swapnil Rajendra and Rs.15,66,116/- Dues as | 17th September | Flat No. 303, 3rd Floor, Building No. 05, Balaji Nisarg Wng Q, S
Ms. Jadhav Manjushree R. on 31st July 2024* 2024 No Gat No. 48, Shirsawadi, Tal Haveli, Pune.
4. | Ms. Archana and Mr.Sutar Mallinath Rs.37,08,181/- Dues as | 17th September | Flat No. 1202, 12th Floor, "Majestique Imperia", Building No.B,
on 31st July 2024* 2024 S.No. 164/1A/1 to 164/1A/3, Village Fursungi, Taluka Haveli,
District Pune.
5. | Mr.Kulkarni Suresh Tukaram and Rs.89,31,457/- Dues as | 17th September | Flat No.704, 7th Floor, “Skyi Songbirds”, Building No.18, 18A,
Ms.Kulkarni Sangeeta Suresh on 31st August 2024* 2024 S.No.274/1, 275/1, 27512, 414/3, 414/4, 41416, 414/7, 415/1,
415/2, 415/3, 415/4, 41515, 415/7, 416/1, 416/2, 416/3, 416/4,
4171, 41712, 418/1, 41812, 420/5, 42016, 421/1, 421/2, 42113,
4221, 42212, 423/2, 423/3, 42411, 424/2, 425, 426/1, 426/2,
428, 429/1/1, 429/1/2, 429/2, 42913, 429/4, 431/1, 431/3,
4321, 451, 452, 453, 454/1, 45412, 455/1, 455/2, 457/1, Village
Bhugaon, Taluka Mulshi, District Pune.
6. | Mr. Redekar Popat Dinkar and Rs.14,16,158/- Dues as | 17th September | Unit No.A, Plot No.B-34, R.S.No.11/1/13, village Vadanage,
Ms. Redekar Sunita Popat on 31st August 2024* 2024 Taluka Karveer, Kolhapur.
7. | Mr. Khedkar Sambhaji Ashokrao and Rs.44,11,632/- Dues as | 17th September | Flat No.701, 7th Floor, Signature Park Building J, S No 21/2/B,
Ms. Darade Geeta Ghanshyam on 31st August 2024* 2024 21/3A,21/3B/4AN12/1, 21/3BI4A/113,21/4B/1.21/4BJ2, 21/4B/3,
21/4BJ4,21/4C,21/4D/5A,21/5B,22/2 and 39/3, Dange Chowk,
Thergaon, Tal- Mulshi, Pune.
8. | Ms. Singh Reena Co-Borrower As Well As Wife Of Rs.1,85,67,510/- Dues | 17th September | Flat No. G-801, 8th Floor, Emirus Wing G S No 107, Baner,
Mr. Singh Bhim [Since Deceased], Ms. Singh Aditi as on 31st August 2024 Taluka Haveli, Pune.
Omee Bhim Daughter Of Mr. Singh Bhim [Since 2024*
Deceased] and Other Known And Unknown Legal
Heir(S), Legal Representative(S),Successors And
Assigns Of Mr. Singh Bhim [Since Deceased]
9. | Mr. Gaikwad Haridas Prabhu and Rs.16,38,350/- Dues as | 17th September | Family Unit / Plot No.36, "Lokmangal Vihar", S.N0.93/2A, CTS
Ms.Gaikwad Panchafula Haridas on 31st August 2024* 2024 No.1003/36, Barshi Road, Village Bale, Taluka North Solapur,
Solapur.

thereunder shall be liable for imprisonment and/or penalty as provided under the Act.

Date : 27th September 2024
Place : Pune, Solapur, Kolhapur

*with further interest, incidental expenses, costs, charges etc incurred ill the date of payment and / or realization.

If the said Borrowers shall fail to make payment to HDFC as aforesaid, then HDFC shall proceed against the above Secured Asset(s) / Immovable Property (ies) under Section
13 (4) of the said Act and the applicable Rules entirely at the risk of the said Borrower(s) / Legal Heir(s) / Legal Representative(s) as to the costs and consequences.

The said Borrower (s) / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset (s) / Immovable Property (ies), whether
by way of sale, lease or otherwise without the prior written consent of HDFC. Any person who contravenes or abets contravention of the provisions of the Act or Rules made

NOTE: This notice is published on 27th September 2024 in Financial Express edition & Loksatta edition.

Wakdewadi Office : HDFC Bank Ltd., Office No. 601 to 608, Sixth Floor, Godrej Eternia C, Wing B, Wakdewadi, Shivaji Nagar, Pune 411005.
Regd. Office : HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai- 400020.

For HDFC Bank Limited

Sd/-
Authorised Officer
020 67440500

SR Resarve Date Of Pro
Mo Properiy Aadmas price EHp lr\»|.|:||v:'ti-nnl:"rllm:II
1 |Mr. Rajendra Gulabrao Gade & Mrs.
Shital Rajendra Gade
Flal Me-101, 15t Floor, Lane MNo-09, & Ho
13, VISHWA MALILI, CHAUDHAR| PARK,
4195000 | 419500 11-10-2024

DIGHI PCMC PUNE -4 11015 admeasuring
about Carpet aréa 53842 5q fi. Le. 50.02
So.Mir along with Terrace arsa 2787 Sq. i
ie 259 g Mrand fofal Buillap area
about 764 g Ft-along with Covered car
parking Mo 03

For defailed ferms and conditions of the sale, pleass refer b the link prowided in
htips:iwew bankeaustionswizard.com 2nd IDBI Bank's websile www.idhibank in
Bid documents will be available from 28-0%-2024, For any clarification, the
interasied partes may contact Mr. Vibhor Saxena (Confact no, 9506618596), (e-mail;
vibhor. saxenafPadbi co.in),

Date: I7-08-2024
Place: Pupna

AUTHORIZED OFFICER

FORM NO. URC-2
Advartisemant giving notice about registration under Part | of Chapter XXI of the
Companies Act, 2013,
[Pursuant to sectien 3T4{b) of the Companies Act, 2013 and Rule 4(1) of the
Companies (Authorized to Regisier) Rules, 2014]

1. Motice is hereby given that in pursuances of sub-section {2) of Section 386 of the
Companies Act, 2013, an appfication 15 proposed to be made after fifteen (15)
days hereof but before the expiny of thirty {30) days hareinafler to the registrar at
Pume, that Shree Bhagwanrao Napate Foundation, a trust may be ragisterad
under part | of chaptar XX of the Companies Act, 2013, as a company Emited by
guarantea and not having share capital.

2. The Prncipal Obgects of the Company are as follows:

a, Tospread and promole aducation or leasning in all its branches by opaning,
running, assisting and helping edwcalional cemers, wocational andfor
technical fraining institutes, skill development institutes, schools, colleges,
umivarsities, boarding houses, hostels, fraining centers, |braries,
laboratories, research centers and such ciher educational instiuticns and
promaote all kinds of Art works such ag liferature, drama, music, dance,
painting, sculpture atc., and give compuier training and aducation relating
toinformation and technology.

b, Establishmeni, maintenance, provide support in any form and with any
material, awarding of studentships and scholarship, giving any assistance,
for poor, neady and desarving students in whatsoever mannaer and indigent
of the schools, colleges, and other educational or technical instifutions for
fheir education in India or Abroad and do subscnplions, contributions and
for donations to any schools, colleges, public trusts, NGOs, crphanages or
other public insttutions for advancement and propagation of educaton and
knowledge

c. Dpeming and running: gemeral or specialized medical cenders, nmursing
homes, diagnostic center/clinics. pathodogical clinics, X-ray and other
testing centers and research laboratories; grant medical rebef and help to
poor and deserving patients by providing assistance to them for medicines,
medical frealment, hospitalization, buying healthcare products, operation
or postoperative treatment ete. free of charge or at subsidized rates; Grant
endowment and donations 1o help and support the funds, Institutions
matermity homeas, nursing homes, haspitals, dispensaries, convalescence
homes, asylurns, nursing homes, sanatoriums etc. and provice affording
medical, surgical and maternity relief and hold, host, sponsor, conduct
medical camps. spread necessary medical  information and publish
literatures or pamphlets for general improvemant of haalth conditions.

d. Opening, mainfaining -and running homes for the elders, aged, for
disablad, orphanages, establish and operate / run rehabilitation centars,
special care centars for specific  digeases, such as |aprosy, mentally
chakenged, HIV positive, blind, deaf and dumb etc., etc. or people suflerad
in natural calamity of any nature with supplying articles of food, clothing
and other necessities free of charge of at subsidized rates.

8, To acquire and/or develop [and or any other immoyable or movable
proparty for the salf-use for pubfic good by making it available for public
purposes of to be given on lease io others for such phianthropic purposes
a5 for axampde, housing hospitais, college buldings. hostels, old age
homes, orphanages, librany, clinig, creche andlor as a community hall’
place to be available for public use as fraining classes, seminars,
discourses and other public functions for benefit of the community in
generd:.

3. Acopy of the draft Memorandum and Articles of Association of the proposed
Company may be inspected at the office at Gate no:- 250251, Opp PWD Guest
House, AtPost-Paud , Tal-Mulshi, Dist - Pune -412107

4. Motice is hereby given that any person objecting fo this application may
communicate their objection in writing 1o the Regestrar at Central Registration
Centre (CRC), Indian nstitute of Corporate Affairs (ICA), Plotno 6.7.8 Sectar 5,
IMT Manesar, District Gurgaon (Haryana), Pin Code -122050, within twenty-
one (21) days from the date of publication of this nofice, with a copy to the

Company atits regislered office For o ek of
Namaes of the Applicants Shree Bhagwanrao Napate Foundation

Praween Bhagwanrao Napate Sl
Anant Mohan Govande Praween Bhagwanrac Napate
Krishina Sahay Trughas
aanjeey knshna) Sheigikar DIM: OODERORG
Sharish Joshi

Addrass: 32, Yojak Artek Apartments, Madhusudan
Kaletkar Marg, Bandra - East Mumbai 400051
Maharazhira, India.

Diata: 27.09.2024

DEBTS RECOVERY TRIBUNAL PUNE
Unit o 307 to 310, 3rd floor, Kakade Biz lcon Building, Shivaji Nagar,
Fune - 411005

Case No.: DASTI2023

Summaons under sub-section (4) of section 19 of the Act, read with sub-
rule (24} of rule 5 of the Debt Recovery Tribunal (Procedure] Rules, 1953,

Exh. Mo.: 9803

STATE BANK OF INDIA VS RAKESH SUREKAR

T,

(1) Rakesh Surekar, DWISI0- Jaywant, D-4.605, Mahindra Anthem, S.no
12, Kharahwadi Pimpr, Pure, Maharashira-41101%8

SUMMONS
WHEREAS, OAMTOI2023 was listed before Hon'ble  Presiding Officer!
Registraron 1270872024,
WHEREAS this Hon'ble Tribunal iz pleased to issue summons! natice an the
said Applcation undaer section 18(4} of the Act, (04) fled against you for
recovery af debls of Rs. 30,11, 781/- (application along with copies of
dacuments ele. annased .
In accordance with sub-saction (4} of section 19 of the Act, you, the defendants
afe directed as undar -

i) o show cause within thirty days of the serecs of summens as lo why refief
prayed for showld ol ba granted,

(i) lo disclose particulars of proparlies or assals othar than proparties and
assels specified by the applicant under serial number 34 of the osiginal
application

(i} wou are restrained from dealing with or disposing of secured assets or sech
other-assets and properlies disclosed under seral number 38 of the
original application, pending heanng and disposal of the application for
attachment of properties;

(v wouw shall not transfer by way of sale, lease or othenwise, axcept in thea
ordinary course of his business any of the asssets owver which security
interest is created and! or other assets and properbies specified or
disclosed under serial mumbear 34 of the original applcation without the
priorapproval of the Tribural,

vy you shall be liabde to account for the sale proceads realsad by sake of
sacured assels of othar assels and proporties In the ordinary course of
buskiess and deposil sech sale proceads n tha account maintainad with
the bank or financial instilutions nisdding security inlergs over such assets,

You are also directed o file the writien statemeant with a copy thereof furnished
ta the applicant and fo appear before Registrar on 11.70.2024 at 10:30 A.M,
failing which the application shall be heard and dacided in your absence

Given under my hand and the seal of this Tribunal on this date: 02.08.2024

Signature of the Officer Authorised to issue summons.
WG Registrar
Debts Recovery Tribunal, Pune

FORM A

PUELIC ANNOUNCEMENT
{Under Regulation & of e Insodvancy and Bankrupicy Board of Ingia
(Mnsodvency Resodition Process for Conporale Parsons) Regoulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
XREIA DEVELOPERS LIMITED

RELEVANT PARTICULARS

' Nrbla Developers Limitnd

i 22reh Sepieriber 2004
ROCFure

1. Mamae of coporat deblor

2 :D-FIII.- o Fofransn af copceEle debie

S |Rarthoefy Uncer witich conporaie: detior
5 rervpomied S registenod

4 |Corporais ety Mo/ Limited Cebily
|Idzrification No..of comorate debice

A | Achdress of 1he egistensd offine &nd
pnnEpal ot OF any) of comporea
chebior

B, |rechvency commencament g in
rEspect of corporate chabiog

| EamaPhEN0PLOI T T2

| Cffices T, 1551125, Palil PRis PRmaTeria Chiwe,
Parati Pune iH 411005

| DE-DB-2024 jorder revehved by [RP DE-08-2020 |

7 | Estimate] dove of chosre of insohency | 29403 2005
|FESOLMION pOGESE - | B
g Mame and egstration number of the Wik Khivar

irsohency pfeasonal 0ng as madm | IBSIRA000/1P-P-07 38, 2025-202 514154

0 | Aeliress and e-mail al the intedm
FESOHIIGN pITIBSEInnE], 85 negisiancd
wih the Bogwe)

_|:| A rees e e-rnal i D used fior
|CoTESpONdence wiEn the inkerm

| 103, Pl Acre, Surgler Megar Roed Ro. 1, Fokwery
Wilape, Kaling, Mumbsi-=1000EE, Inois
Lotk kbnani@gmailoom

| 9100 9th Fioon, Ajrera Skova, Dpposiie Damodar
Park, hityanard hagar Ghatooar West,

Feal N Pl el B DOESG
| | D saFEgE com
L1, |Lerst dtp for subimession of cens | 09102024

Real Esishe Allofes |Home Buyers)

%

ClasEes of craditors, I BTy, LINGET s
i} of sut-sachon (A} of section 1.
sraertising 1y B inkesin pesahion
pefessnnal

].Ell'\l'lru;:', d'rﬂ;r*.m} PI'I_'I'!-:F{I’I-‘I..‘!L‘; [ '] '{.:|.'|1,| !':-'i:ll'rizl
e lified 1o 2ol 8 Aluthorsad 1B IPA-DCL P P-OEEAS 200 52024 /14565
Representatiee of creditons in a ches i oiprEEmalioom

2 Jonain Ressrmas Aathioe

1B P00 APMO0E ST 20 - 15, 106

preemajTEESTElLcom

3. Medingah Hummar Teipatle

IEER R0 A MO - 0 14348
e

e v i R LB, N oy Ol Dads

{b) it s bl Bov n/insoheeroy-protessional

(TFree s, For each cliss)

14 {a} Relevari Foms Bnd
(0} Detais. of authorized mpresentires
b paniladyie Al

Motice 1% hercby green that tha MNatonal Company Las Tribural has codorsd the
commancement of & corporate Irsoivency rescletan procass af tha Xibla Davelopars
Limited on OEth Aupust 2024.

The creditars o Xrbia Developerg Limited, ass nep E't':r caBadupon 1o aubmiit thas claims with
praal an or befoee 089th Dotaber 2024 19 the nleim rescldion professional a1 he sdtfrag
mantEpned against ety o 140

The finarciz craditers shall submit thedr clalms with proof by elactronis means only, Allathes
Credilors may subinil tha clgems with proof i parsan, Dy post or by elecirenss maans,

A Timancial creditar |ZIE‘i'."!~"I§lF-R b & class, 85 lisked -.=-p.am5’. the antry Moo 12, shall indicate s
chodee of autharized representative fram amarng the three insohlency prafessionals lisied
agtvirest entry Mo, L3 o act as asthorsed sepresentative of the olags for Financial Craditorns
{Real Estate Allottea) in Form G4

Submissan of talse or mislasding proofs af clalmshall atbract penatas

Date: 26-09-2024
Piace: Mumbai

Wikas Khiyani

Intzrim Resclution Professional

Nrbda Developars Limited

IF Registration No. [BE|/|1P-00LAIPPO2T3E2022-2023/ 14154
|AFA Mo: A1 14194/ 02, 171024/ 106124 - Validity Date: 1710,/ 3024}

L&T Finance Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Kolhapur

@ L&T Finance

POSSESSION NOTICE
[Rule-8(1)]
Whereasthe undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitizationand Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the
Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowers and Guarantorsto repay the amount mentionedin
the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of
demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-
Borrowers/ Guarantors and publicin general that the undersigned has taken possession of the property described herein under in exercise of powers conferred
on him/herunder Section 13 of the said Act read with rule 8 of the said Rules on this notice.

Demand Notice Date and Type

Loan Borrower/s/
Account | Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
| Number | Guarantors Name Date Amount (3) Taken
KOHHL1700 | 1) Anantrao Ramrao | All The Piece And Parcel Of The Property Address: Bearing Flat No. 2 25-06-2024 Rs. 21,26,008.59/- 23-09-2024
0326 Kulkarni Having Area 23.98 Sq. Mtrs. (Super Built-up) Situated On Second As on 31-05-2024 Symbolic
2)Karuna Anant Floor Of The Apartment Building Knowns As “Mule Complex” Possession
Kulkarni Alongwith Open Terrace Admeasuring 99 Sq.mtrs Which Is

Constructed On City Survey No. 1486/2 Having Area 120.8 Sq. Mtrs.
Situated At Jaysingpur, Tal. Shirol, Dist. Kolhapur, Maharashtra

Bounded By:
| East Passage & Flat No. 1,
Boundaries City Survey No. 1486C/1,
North Side Margin & Road,
_[South City Survey No. 1486C/1.

the date of demand notice till payment/realization.

Date: 27.09.2024
Place: Kolhapur

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

financialexp.epapr.in

Pune




} Email-navakal.1923@gmail.com » www.navakal.in » [*1 3 /navakalofficial

BB TEBIS- 9038

_3Ted 9reg —

3. W, 3T ¥. TH &. AT JTell 3T L o. THT ford
AES FOMT Hich; I A@m= T A
TGS 9N SR 2. B@ Arerar uaf,
foaers ¢3. faes aedd sa® gu. T 2E.
Hegl . TFHiaa Ft=n ¢R. FafGd 0. Y 2.
T . aﬁawwﬁ RE. HACI Q.
%%, AUST W 30. AW 33. ool 33. =M
3¥. Fl, ARG T IA 34. HOASHE Al
SIS AYSST H1ST 3¢. 4 3%. €T ¥o.
=iag femum ¥ 2. dawr wy. Hufd wio. T
T ¥Q,. WARTERYT 8. ABETarel TR 4. B
43 S 4E. T L. TS TR FIORT 4. =0
go. T, e §2. IAGHATA SYSTHIGT TGV
geref €£3. Wi €%, W g4. VRIS €.
FrEwE Y S9a FSST AU wo. FIAR
\9R. T MU= Fell, =B 93. THF 9% . TEH WE.
ot we . fiEm, @ ¢o. fammar ¢ 3. i cu.
A 9T CE - agqa?:um?rrrqﬁa?%sﬁamcc
FINER €. THFT GG Ed:90 a0 L.
foegs, s (TED Q2. Il 3. A%
Ru. PAE, M Q. TR AT AeE
TGS ’Q. JRI goR. S& L0¥.
HAEF Lok TS, RN Log. T A% e
R 9T g ols. AH=, TEar 7 AR I Lol
HeY TehidIosT AeST ST gered

@Q!E_—

2. SMgdFRH T i e 2. Jem 3. Vb
fig ¥. sTE=m u. @ . fiaee e W
g qf5h s 0. =s ¢. U FIST AT <.
Tad 2%, TN WS gR. Jdiel 2.
TRTh, @ 25, faar, M=t 2¢. G, GEEW Ro.
TSAREEad 36 2. 3, & 3. TR .
TR, WA . TTET, IS . T ¢ FEFS
Q. IS FGA FevR ITH 30. HM FEA
QUGS WRETT 3%, R, U& &ied 33

S | geparR

0 AL, 038 ﬂﬁﬁ?j @

fgedt mefmere 35, WO 3. W 3¢,

i ¥2. oEE, @5 ¥3. W,Eqwxx‘
TR ¥4 HIET ¥&. HSEU ¥\o. AIC e qIeehosl
¥¢. A9, 91 Yo. T £2. SHEH L3, ANdS!
ST P O LY. @ wu. =T THEST
HIGE FE 4. TS BHR Le. A= TF SEER
&§3. 94 §3. YISl S@U §%. Ml §4. IS &&.
angd €¢. 3F, FTET €. IFATATEA Wwo. HIEHEA
e, JfRA Wb ITAEMET ME HT V. TGS 9<.
gFAOT! @ co. AMWUG (2. HET gAS
ASST ¢ R. T ¢ 3. T £¥. T, FARA L.
ferfardten areT . fomar et ¢ 7@Er 0.
et et Ry, a1 defvamEt aeE o
RE HAGEH (. HTH Y& goo. AN, STl
20%. AFIER g0 3. TUTH! AeT ¢ oy. o
TATHTS IS HHIH 202¢ o I

TS VI : 2. FUGHER §. Aol Q. Wi 22.
qftafdt 22. a9l 2. FHGATT 25, FAA 24, AR

Q. WX Ro. A ¢. AM@ 3. WRAT 3. TeUF 2.
e QY. T RE. T 9. TERT ¢ M 3o0. THT

33. THR 3&. T 34. TST ¥o. HATS ¥ 3. BEl ¥¥.
THS Y. FAT ¥E. T ¥¢. TSTB 4. THH Uy T4l
e, TER . ARM go. BA €. Boda €3. TH &b
qeH €. GLaTl £¢. IHR €. FHad wg. AHR ©3.
T by, 2T W, @S 9. TS (o. TH LR
foer ¢ 3. FISHE L% T Lb. G2 . TTH CL.
TG 2% GIH 3. FEh 3. Bof 1% WIS R§. TVl Q.
94 %¢. R &R. FMST Qoo. EHI g0, ATSHA o3,

@l ol A& LoE. A goc. fagga gos. B
222. €U £ 2. AU 22 3. TOTEET ¢ 2. JoR
IV 9T : 9. TR 2. Fifde 3. W ¥. & .

? R 3 ¥ Y § o ¢ Q
0 22 R 23 L3 1 W 3
9 L{A N Q0
29 R R3 Y A g Q9 bTA
R 30 3? 3R 33
3% 34 3% 39 3¢
3R ¥o |29 ¥R ¥3 %Y ¥y ¥E
%9 ¥t ¥ |wo 4
LR 43 Ly Ll L& L9 Le
4R £o 8 [&R €3 .
&% g4 &8 &9 &¢ &R
9o 0% ) 03 .ksx o4
o6 99 o R ¢o ¢3
R L3 (A1 (A}
& |eo ¢ ¢ ) Qg
qR ’3 ¥ W R&
R\ ¢ R o0 (%0% 0% |R03 Q0%
%04 %0€ 209 Y

AR §. o9 8. TR ¢. A <. OF go.
FAEEER ¢ 3. o 4. F9F 2. JIHH 2Q. TETHH
€. TRT 3. TIET . AT 2. ST 3¢. HIF 33.
FHY 3¥. TS 34, TWHAREH 3. F=F 3%. SH
¥2. B ¥3. TEED ¥\o. TA ¥]. T Lo. T uR.
HER 4 3. TR Y. TRE 4§ TR 4. US §R.
3. &l £3. TRV £¥. UHS £&. HHGA \9o. ATH!
9. HE \93. TEHYT \o¥. [l wg. AR . FHW
We. T 6. TET £ 2. WU ¢ 3. fT=Tt ¢5. T0% ¢
@HT Q0. 1 < ¢. HWaH Q3. Bewel QL. G ¢ g. T
Q\s. Gfesdl ¢ ¢. E@T %%, HE0l 2 oo. &IV 209, IES
%03, AIEMET 2oY%. A9 gob. AT Lols. YT Lol. faeT
220. |

W got

AU A4 Imfor  mIS E
gaefT ol @ Tgardt s
YRGTE JON U&Td JAY SHIUTR
Tl TEl AT 3Fw

&ld 3ATE.

31T Tdsdiell

q‘sﬁmﬁﬁ‘z

M UTeT 9 del

st gt

TAgRITENerichs  STTATd.

T ERRA  WIEY Jedr Mol IR,

] i e

: ; STEaTATaR SffHaT AT I W 35 WA R0 il EuAEl Mfaer gfwmar gE s mﬁf""ﬁs“?'?ﬁ‘mmﬁf T
7 S | TEUTTSY T, AT BTG JAesT USUAT 3 3Tl 318, & hiH YUt uaTaTe! Wt Afearet afmlaagg'a%m?m;agj

a7 fapremar  ufafeear  Sdren
FEUM ), Uduensl  IIuTud  Alges ATl
HFIT IR

Tegearer g @l

3IATST 3SdUIT-AT  STTHTIRATRICAT

HAT fAS? ¢ snuferdw gid. AR AEer Jofie

dlchiell  IRT

foor @@ Shegran
JMUH  THd A
FHer At ar fadrema
e AT A TId
greatfadend SEE

AT AHd

ool BIHATd YXRR HIeART RIT
Pl eegdl. HRT #TEeR UTferchd faRiel wereia
ARI-9Ee™  3PIER  UdU  ARell§eh  Afell AT

Fuigat  rgIHAET

yerRfeRIeTd dtepell BRUATHAT HIHFIT
ol fetfeet g1d. anferiena faemeasiag: @=t el

GeAT  F@A el
gdr. A ohTEl
AfeaE ar gt
AU GE Bl AT
I AT ehTe
WWWW

gy, faeareasdial Txfddr Uep AR BRAs
TPRUATT ITTCLAE SUATA 3TTAT gl ] b ITaR
Uy foare gd. a1 yaoh i REd fear .
UT sORIcTaTA HENHIUT ATl 377, gl 3Tl
ST 37T hd!. 3TTFE! AL hiefd SR,
3TPTEIThS GRII 3Ted, 379§l STelddbs STUTR. @
qTeld Agd. ¥ 3MTeTer 3rufard gid.

)»W"IW

Hisftama areREaT e quTe el s A, fad
T AT T Feem WY Tagddeh Tt 3NguT feear
T ARA. AT TEAT TEHTAT GAId ARA. WA Qo Ten
QAT AT Foe! TAM AR, FAHE™ ST BT 5T
T AT Sdter G et faww g% geher. A a9 gt

ATSTATAT Feh! T2, 3TH TG TET FBUTe.

3ﬁﬁ?ﬂ1uﬁ1wﬁfgaagﬁwlﬁzamm

V) UTeT 9 a2t - e T AT Y g A1 s o

IR, IqT Tdel HH AR
HE AT YHIOMEY  Eie T YNGEE  UAR  UShgd

. MU 9 awa

IYRAHR A T TgdN @A

JAATET AfeeT HudTd 3TTel Bid. AT Jaeears

JdeaT fEgéa arneg! 97t yehgen

STEATATA I YATTEAR iR HRATE HodTd
g, gt g@ wEunedn @i dfeeT Hie g
TE B YEENE 3. & WeWE TN
TStente feheeamat geaT Ushel wuudl Tyt

feameTet I Toed. a1 ATesATET UROTH B
YA hiEeell I Sedleld e R, Al

IeET g& AT 3Ted. & Jae] SHNIIEE |
TEWIE TSATAT ATesI-eh aiereht fasmengT

STl FgEen
AR FEA FvAE AF W, el
Whﬁﬁﬁ.q,ﬁﬁaﬁﬂj,aﬁg—ﬁoo
909 I fem diedieo ®. daiva/
TEITIE 31T /e423/22.90.9%¢9
T Hifael THeer H-Anfze
g deedt @ en ufia ‘v
ol Wefeorpr . 9¢ = HeHidE,
di. T e AR A A
areeiel BfEfE ®. g d go (S
THRE) &R el B. “o URbe
& gofd: BTN delee THRAMIEA HOT
TAGH . 9¢ ENdel/TNEd AN

HIUETET 3N foha 2T AT EEd

g»)rnaqam et Gudt g A e Hehe! wie
. fodeE T . AEe Teade sE. gt A
| A T T el @l cal R S dhuEdt
| T e, T feshTon AR I T e, TEAE
| oAy HHIshesT g AereT. A el el S shuar
s AT Y WS ST e o TS e A

ftamnitesn 3

§ HHGfERE, W FATEH T, RI3R

- 3fe FYIW TN ST el ATHIfohd huarell IcaTed MMed.
T & 3T HeWid AAHE SMRA N F HEiiehey
- TifHq oewifaer a1 m@tEn THEY Sy v MetEt S
| T AT s [ T et ToeaTe U Teed IR,

Teete i 9y (dn) Rewiws

e

formmardieriea o wsud Jeethe
79 TR, UAl - BRI 09, dddbT
e @ed, vadds, awE A,

reara fofr2s
(TSI L17120MH1958PLC011045)
ieviiga Srie: TR o1, 3t e Tai gR, IM0Tmd (Td), IS goo 0&3.

TEFA .1 + €9 (02) B0 9QIR/ELY 4 [ 4L [ 4§ T THaHiD: + €9 (022) 8oL 9880
éﬁa: info@nirlonltd.com, aTxRTIg?:: ‘www.nirlonltd.com

JYAT

AR Faell Suad Ad B, Al (Ffaegar i 37T Hfewegan snageddn) faferr,
2094 T TAfoRIFTeT 2€, 33 31T K 31ea) bUT HAser 31T g2 AR dodbt
FRMBAR, 9R AlgaR, 08 IS . 3.30 (.U ol SR BEI—ETE, . 30
ALAT, 02 Aol Aucle AARID 31 TgEEibRar serauRRa fader rad @
FRIifed geRTaciicel aearet famT nfor sfiqueras SRl HuRld AR .
duellel A Bt 3N B, DUl idvld SaRRRR Ad (3idia @agr ufder)
fafeReraiet, 2094 (SRRIRNTSRIE), STOIRI SRERIAd BellgR S1ead) FIAETR forIed,
QR 31T 31Edicl QUAIBR AT Ufisfeid dreiaeh FHotesar, 9 e, 2028 d EFAR,
94 AIgaR, R0 Tid 3RI.

3ifIBRY 1Mo forgdr defarien I BV 31ct 3118 Bl 191G PleTlaeliaae DUt

SR TANPTAS TSR B2 o
foreTs1 fesac:
F&/ -
S & . AR
FU=it AR, JuTEIST (HIRIET) ST STFUTET ifErBrRY
THHITH 890¢

TS, R§ TXAR, 0%

IW AR AfEar

arfiaelt (ufigE), HaE woo of2 A
Mored vdlEr gfm &, 33 &
FeuTy, Ay AP A B, BT
R gEH HT vEes aitee
FHIVIE I BIUEE] @ i andw

EIr
foaies: 26.0%.202% -
oAl WA

%ﬂﬂﬂﬂﬂg
dEEihe I =gEd

T s (9
et STfHeoTET Hee ) Eel 3. w3 R, AT A, [ehmior 9e, 7t (1),
Tag- wooou? (FHEAT F. 03 &ER¥OWY¥LY) AT AT FAW T ITHA fefalt
Qe AeUigd SHENTHET U 28 FHIHIAT i-¢ (THAT) T
3-fforar soTelER (StfegT) Ffasr wmtfavama a9 emea. fawqa $-ffaer gomn
7 fafesr swEws gmeETeT HhaEdss http://mahatenders.gov.in av 3uetey
srdier. ffaar fash fmi R9. 0]. R0 % WIS 2o. ot T fiT 0% 20.R0%
AEEEG 4.3 W e, Ffaq geraea gitgmss /| aad wed™ wh
http://mahatenders.gov.in TehaweresTer TehRTRIA shet STrdter. ffaer asmmruaran
AT ATHRUATET AfYHN wRIEN AT (Te1), §. . G, Hes AT TG

faum, gag et guw Hew (WeRTE qEfEir 9

AT 3R,

&1 T Srer atgeer 3. Yfaertie Aatewd ar e @) -
TERE T S AfER IMed™ 9 @ o @4 Wed | | CPRO/AIT65 b T ST (7E7),
ma%wmﬁéﬂwmawaﬁmw 000060 I I 9 Few, uwE
S PN Wém
e @ eI S T Fav
arae. a1 weul \._,.ﬂj . TE I / TR / R9co /T T, 38.0%.30%%
TGRSR - Ffa =
adt i e FeeTE HETRUTICTehT 3TRJTh WTeiiel sTeleriar fafed Ta=md g forthier ugd §-Ffeqr amrea o,
T T, FTAE & | 1. auetet FEET | AW N faferar i i sttemE | Fferar e ava
3rTe A7 54T fowmh | || 3. HTATAE W+ 2¢% GST AR i 3ifom femien
GATH g WEr || ¢ | T favnidier e saeedTo T | 30 fead | B.43,000/- %.§,500 319.0%.30%3% Fd¥ | ©03.90.30R% T
. e — TeaTeaT FEHAR 7 A dehrean (+ 2¢% GST) 0%:00 THTH! 8 ¢:00 HIGHTES!

HIFTRIETE! heR Asbra et o
deSt R e TERITORT FOTaTad.
A, B gl fiferar . 2024 MCGM 1093784

geferer  STUH™ faferer sra a1 GehaereTa NIC's TiéeTars (https:/mahatenders.gov.in) a7 fasmmaidild iameils et STe 9o, ifersh wifediamat
SWF  UeT st | |hitp/mahatenders.govin a1 TehdtISTal IUTsd 378
: @/ -
HOYAT ¢RR%Y¢
e, 3TN (Ted) ‘T’ faam
BT FAAE | rorreaiy g2 o/ R0 324
IGE M St} 1) Toft AT, d2 A2 SRR wrEd.

a?ranﬁrar} fRifera=, 2095 = Riferase & )

(- §-siaivatz R i)
Hag Y fem shiRee Riftes
(MRVC), TE FlURe HEfad gaal
Tofel, Teie 2w T, 4es - Yoo
30 AN IR, F “HaE e ufvaew
WHed (MUTP) TWI-IIIA 3faifa ufdm
e aiadl-fiRR REE e
wearfaa wdt onfor edt Yo amgeren
Weuld aus Widta e ga
(Br. No. ©3 30T \9w), U9 Feradia
LGIES (Br. No.¥) Formfor, wrgs

1 35 (&) e et aol, 517 3T,

93. [auined e witgsa uldiad sgue |, Rl wHm
TR ETB 3ncie= | IBBI/IPA-001/IP-P-02845/2023-2024/14366

Ramadt  amw mif‘lnﬂ AR (U | i dipti@gmail.com
auifaesd] citet o) 2. oiffda <t e
IBBIIPA-002/IP-N00337/2017-18/10941
ip.reemajm@gmail.com
3. aifaane grane Bt
IBBIIPA-003/ICAI-N-00448/2023-2024/14348

- 2gma

9%, |(31) Haler 3t 3o
(@) siftrpe wiifeeiian auelie susee sl :

() hitps./fwww.ibbi. gov.in‘home/downloads
() hitps:/fwww.ibbi.gov.infinsolvency-professional

e e fAfder ®rrews §-WedRde dwwEe
9. |w@iiie doerm @m el S s https://eprocure.gov.in/eprocure/app
2. |@iiRe ok R Rais 22 AT, ook g¥ Iude] https://
3. mrui J.'uj 5l ..Mdd‘lcé-r:tqlmz‘u eHalgrTdl ST - gl eprocure. govln{eprocure{appfﬂ‘lﬂf
Y. |®iide wolrRi Biive Mad sHHib] $Rfe s v sifew arte
S 2o B . U45209PN2004PLCO19772 30 20,303 TSt U 2R-00 ATIHTH
w. |@iiie wolkrmen dioviiga arieeme oo . 92u993s, udia e e aR.  UfFwm, W, wa
311 wg erieraaT (512 areea) Ul |dhes, uddl, got, Figeg w9900g. JTUECRANIS FATRA. e o2
&, |@itide dolrien el Rusad g5 [of.oc.20  (amusmilay  ande K.
grvenn i of.0f. 2034 6 W)
. |Ramadt sz oiem  oReendta|ew.oz.zoew m
igifor Raie ) !ﬁl 1T
¢, |sidiia evm enawiies sgue o Tder R AER Ja oA I B, Ee B, 9¢,
WN.F Rt a1 31| IBBIIPA-001/IP-P-02738/2022-2023/14194 Fdiom 9, HEUT F. 499, AT,
Higvilereul geais T S
¢, |sisoims agvipa IR, A | 903, UE UDE, e R A8 @, 9, Biead w8, =, St o,
B2 @naeiesTar uan 30 e ond, aifese, FHgg wooots, Hizd. Ha2 goooeR T Rerd Fieviiul .
Cavikas khiyani@gmail.com diaiies/swgem /vaeasi/dd/eac e/
9o, |3iH seE EIEIREbREE €90, Call Fiolcl, STl RDH, CiaE WRbaa, | 9¢¢9-¢2 AP 28.02.9¢02 AT
ARG el arTaral Ul 3iftn Sa1et | et sore, e uim, #ed vooods. # o o7 S-stnke R S
cirp.xdig@gmail.com g
99, |&r #wRz wvem v s 0%.90.2034 fer. gre ufta wfera . ¢ =0 3 '
92, |slaR® @ ErE Toldaet | 22ia A ATl uiehal (I8 Fatar ) mmﬁ*- e 3nfor o, Feg
e , TEH 29 @ - (R3H) e #F. We g=n A9 3o

RiEffeE . 909 @ 990 (SiE TemmaeE)
€Y FHSE . wo TEBE 9o TR:
. 99 e/ TUE AT FHARAvA
3t 32, A qeareg &5, = anfn
4t FiEeoe wfew . = e g
0T TS U SHIvAs Tl 376t dhell
3T, BTN R aeiTa G 10T HaHToTs!
i oA EvEE sna e gmn

a@}}mﬁmmmﬂﬁmmﬁem 90 HAE HG Tl AGL HIRNHA AU
et 3

il s i et i Yrensdla g e oo uadia e s, gaw il
D] T ST GETd i, Surenar? i geig P s g p—

i @. 93 TR B dengAr el e B eehee, o Armde o (s
et fdcor uradsdl) sftigsa ol sgug ow agvamiia i @, 93 Wi aag O
Feemessitdt Emamfising st uiifel o i wid aeg e,

ST g fdea fenm wE g1 ST el 68 Sl Age.

faeiis: 26 T¥ET, 2wy
Teramon: Hag

Tarepra Rmen=it

3faf¥a s anawis

padtd EEaus fMiHes

st =gt @, IBBIIPA-001/IP-P-02738/2022-2023/14194

(OUSE B.: AA1/14194/02/171024/106124 - derTl Balic: 90.90.203%

AR A dverd A @, g 1u~ﬂ BRIl RIS il § 3oTee, 202% 6l paatdm et W il uﬁﬂ@ﬁm ik
éa?—“n%ﬁ‘qfh%zﬁaﬂrlﬁ? S T I e 3. (deT) Rawised Geermmsdisnia it
vaidan Segeret fafiesen aemlan AgR it g7 grems . ¢ sffeiar, 202y ol fHar TEUE sfe@ihe Ted WA, U -

PR 209, dahs WMivel TG54, Ue.
&.3s, T i, antgen (ubiE),
i&ﬂg Yoo of2 A e E.ﬁ.a‘ﬁ'
A B, 3 F Beard, A FAAR
et @, BT el e T
TS U SHIUATH 311 HIOTEET e
fehar anaT =i,
fai: 2.08.202%
m@g

& -
ToH WA
zLihe I AR




www.navarashtra.com

n ?Tﬁ[%{ I u /navarashtra

T, e 2028 | CICIT6E

Iﬁmmmm

\gaé,(m.)mqﬁﬁmeﬁﬁw

U % Wehd e
RN TR AN ARl e,
FeIes ST AU SleoaeHR
I E T AU 3TN 3T, 3Tl
A AR Tl AT HeRTer
I FHT AR, B hh TRl
G FHIH A B EA
e FE. A T T
=HeRel FOAES! T gereR S

TS & e |

memmeiaﬁm FH

IR SRS B! TSN deeet TR
TRV FEics el RIdl. STTcdest HeeTl &
forRTATIATO A7), ST TeseIet 3% e,

mﬁ%wmwm

W@HWWWWW
SRS AfeehhcaieN SR hol.
WAM, HEH A THGEX TS0

WWW'

\ e, I .
e T i 0T 3R

eftarmerst doeft dipeft T, o ERE
TR e ST ST dielier Frdteras wiora 2 it

RIS T <20 e Tahlhey. ATyl veapideR wiemosee

\mﬁ(m)gwwﬁwm\gﬁmﬁwﬁmwﬂaﬁwﬂﬂﬁ FIOI 3T, T AR Ul T Areriad Pt

\&Y, THY S Ao TReRT PO 3. o R e

ST ICE TR T ol e I
SRR R TR WevifaRie dHatra
. 3 . PIHA DO 3MTe. TSI
BECERI I N I srniee vdy ot @R
SR A femt RiSs  Sqea awd e, e a9
TRt T, TRA T 0 SaIfRerdl 313 Saules hRi
IR frometen uRERE e 3ch HRuI AHHE

ague s
ST T 93k

T, Ul TS TR R0 SISl

SIRER ¥, SRl AN AT ST YeAeN gt | BRiwe R Aol 3R, el Had c TS o T TSI vaiEed Siedh
afewi 4ok gEmRid Afaw graes JaFl a1 WY §d g | St 2 Rl oeE Wl AR TS A |\ ST, (A1) FMEedd Ee g [WUAEE! Sl WY U9 3T SR, SR %ﬁ@‘gﬂzm@s‘aﬁ
FE § TohHe] Uk e el SIEieled draeiy TRk haed, | Hifed! qudr (e el fo sRd. T | aifeshe =mEiean SRt s i) srder A o SRR HERY IR O e sifuer=aell Ses
o, A HERAR A FRIGA SN fodiel SR oo | BRH 3FH EOEd W SfRe | I gacg WOArHe!l TR kel RiceA Wb Gl $Rel MR, A1 GeHelEE eI SR, o el gl
GHIHS Yoo T ARG Bld. oo AfGAIIER, e TPl 3 9 vl Yo 98 Sl TeiEed 3% Bdics. 9 SRR U 3R,
wHT
STER IgEon

ToTeraRTeIl ShaTet \Ye sig s o

\ TEE (a1.) S U ST o] FHeE,
e Rrefeniean witdten o e e, R |
T e qE, e e wlen skt

TRy T foereh ToeT TH-ae |
ARG TER TS, TN SARIGES!
el FEieaeR A Fed e
IR HiGH HE ST TSN gl

IRICIER]

AT foeeT=aT TH0T &I 3TUI0T

\ 3fFEY, (ar) e
SiUehH AR HoTel
SUEIUT HoArEl  HEhIEEE
ST TR 3T 3T, SfeRaer
A Ui oA BET Qo
I TR TR0 e
feSisl  FogR @
IEHHS Yo HIA TGATE
HRTOT v 2Tesl. Wfesdit

UIfe1apT 31euTe
oot
ffaa uc

\ HEE, §E memfedde
TerHh SR TR Jar=Tel
A o o gEm
SRR USER WEIfesh!
RIEAERG  Bahte Wl
sk TefoaTd A0IR L. AT
RICIR ER e L BRI o
R (FAE) SR
TG Tl e SR
ST Hifgd TR A
ferammites g feedt. e

TEIfosehd Ted T STsarg
M SR s
IREA Tl gt
r@@ﬁ%‘lﬁfsowﬁsﬁ

A Boelo! AT RIame o
GSUTRER 3T 31 hehl.
TG Tehlch! e el
T Seehy e IehTen
o e HRA siEwM 98
TG HEea ST Biel. I
T THT TSN M =
TSGR gE HOL T '
= ToTeres fdt sier gel

qﬁwa AT SREER
IR R R AEfes
SR SHSTHTIRIA HesTesl
o5l IS el AR
SOREEI  SEes.  SYU8I
O o=l AeRoaEd
T AfSHHT TROTH
fESiel HogR Yo Fi=A
Gl ANOT s,

freren, frerehaR s omiftn feramelt @A
TR 3TE. TSI THRA Qo U FHut
TEHE S WG TEATee: o
AU fuf QO st T BT, 8

fofr SRR A T

TREHRA & USHE oo TG hosl. qe
AT Rreredt R0 ot 2o foha e

HATET AT hle T, u‘m’r

Wﬁwmuﬁuﬁmf@mﬂé}@aﬁmﬁﬁa
ARTUIATS! fTeaIfiienre HRIGAIAR gadh Fitdf Bled! T IR
e JEIUTT TRIeeT hedl. QNI e ATe—IcIeT foTufey ¥ aerall, dhalet
Rl e o1, TRTETaHIE AT GV AGH B =19, GIY0T 3ER
TISTET TcI3T A3TuIchs 2, 379leifiTeh HH SRS AP 13, JRTE
fafder ARTORAS Hiel BleeT.

FH YCEHE S MBHEE S
Siles, 3161 GEa o fee.

€2 TR 3TE Remgae S uEse

Fufeumia st wras-gwt,

Fufasm qut e AT Fufeveia s Ao SufawE

SER AR F maﬁ%:m ve /307y 15 5. ST TR R0 R0

- 3308209y o ws/2/3074
it AT FrRE T WA A A +. i foages Wl 1. Al | ¢ | e
it Forgem st e saratffﬂ o
. — AR, 1. g, T g L sfremd 2 '.-'-.w, SRS
¢ wmqmﬁm

. forart e g2 (vo) 7% awm

%) . TR Tyt =2 () o A i) i
i foem gt i) o, wem Reem g, i)
ahn?hmli‘lﬁmgﬂz ER-AETTE R i)

1. F5E L

ferrar: w:ﬂuﬂ(g&pﬁ)mﬁ:ﬁwaoaa
o 73()(3) WEMT 3

e, e wstEn & e fage we,

A, ﬁgﬁ?}ﬂ”fﬂ’ﬂﬂﬁmm T, T A AR S, MR wrE
. wh@a}*mm OE AfRd WRERT TEA 3 T fei
Tinu . mo, T, g ¥) 4. wm

1&/%0/R00% TS A~ AEEE @ g fa
T W TR W . Hete At
TR W A e, THAgS WA

m
frht g, q} s o g,
A, W, ¥ T 4 A, - W, W, 5@, o, g)
. TS A e () aRA ) 9. ofam

T i - + e ( ) HHREE ye33 2 F9H 13 (%)
THEAE A (i) 4. 3 FETE = i) .
TR TEAE S A, F 8 1 il 0. - %wfwﬁﬁﬂ%mm

=, A, . g . gl ..t

it wrE, A e, T g e w
s, o 4. w o frawdemes e %, 2uso
1 i g et aeft = e i

e e gt A o/ o/ 203y
Tt o Fersiefrer s sl s, s,
A ges, Fa, 1 49w ¢t.00 @, fifTEa
AT TR SR, 0 S e S S
wiafe AT AT T wrEEEE
A T T I T AT SR e
m—mﬁmwﬁ WWG[-!"‘"E?IE’(

mﬂmwm&m
W e sl iRl qen Il
SEIET, AR A FEEAE ! ai 3o/
Yooy Trolivela T s A A
B T 9 T WIS, FIOTEE Rl a
W WU WM A EE SR e
AE I WO W A S G S
T ErEE S .

AT FET, RT3 G 16703
Wm@ﬁmﬁwzmﬂ

IR AR Fe Iufaanig
B G e T LIE L
feiE-ve/8 30

¢ W g we

. A A ¢ . e AL
foem

3. Tl A S | e
TEHER WS . 3SR
&wmﬁmﬁ(@w)y@&ﬂma

mw{a)(a)wﬁm
well, adle sier ¢ vne fagm v,

?‘WﬁTEﬁ'ﬂT

&
earc ? feafties (T varre)
VR WAV ST SR Om L 9 5, W2 F. 4y, TR vy, TE - 33003, TN,
_
wmaefl, wRn s fer s et Rl (v vt - foamdt - de-o e TR A R
TR ST G I A, 0.8 3,30 93 THR SR *&ﬁa{ﬁ?ﬁyﬂw

(EHTrg=HT 3ivs STl AE i SiEay (s uftaama ufw) ffe,
dopg = fafamT g aiFFfﬁ}

3, | FHE TR TR .08, %ooy
3. | wifwr) sarensmt widie sl wenfi) | smeid- g

fewfigA

v, | widfte sl widfe srEfed aunfafig | U4S209PN2004PLCO19772
ferdt srEfafem F=
o, | e SR Sty Al T 9 | Wi ® %L, T e, e b,

QT wRElE (wE e )
5. | i wwen dedi e w

g, gil, W~ wRoos.
8, e5.0c.30%y (R oc.0c.zeny sz
HTE W)

o, | wftEET @ whE g st

¢ | waftn wm wfredl weR wmo woTEn
TreaHl! Wee A 4 i FH

fa, ¥3.03.30%y

- far figar
st ®. : [BBLIPA-001/P-PO2738/2022-
202314194

mwwmmaﬂwmnzm i g o, yo07 (HORH) L, 3 Fe0y) W FTEHE
. A B e diien s el | ﬂu!ﬁ@‘-b\!rl) i wefea ww wEEaEE TS (e ), R
'ﬂﬁl"'ﬁTqu'E ), A AT vE (FE-ween), e g vam (wn-ween), S i g
(FE-aign), faee e (FR-ween), e gE e S e e 7w,
ik, Temwiaa @ g a9 wuvE R,
T =i, s Wit AlrwE e wEn, teed 3 F=E 43(3) TEETA RS
e () T, 003 ¥ FAW 3 W WA Fﬁmwmqﬁﬁrw TE-FAET W
THAEH T (FAGR), WA AN T (HR-FAER), A A T (HR-ween), e A mEm
(mE-watan), Frawdts i fm (me-wden), frere et (me-wder) ot g Frf afte sl

T FEEE 7 1T g 7

s it (e &rﬁlﬁm w?a %ﬁ_t\'ﬁl
13 f?)mlmmz‘aﬂwmm
TRt Rt et T,
mmﬁmmﬁwﬂmwm e
T e FOTE R e aeEn
WU s d A s s gy
feamren A A afaeim sl w
it dafiedll, =Rt @
e AR ey T e
HTFAT SR B AR 0 U WIS
IO I B S R i A A
IO Bk AT 37 W A1 A e
FIFA SFelanTE Tl arEen oA il
waE W A ae e
Te/% 3078 TS ST T e Wi S

R T W w2, s (| A e R Rl il
aﬁammﬂwmm %, ©£,05.30%3 | UEEUTAc0t A5~ Ywoooatyy | F, 3,%e, 8%, wo¥ /- | . 15.0m, 3003
NI"’U?""‘* el - AT . § 2. 04,05, 9073 | DETRNRIEHCY 3 TL00aRh 3l | B R3,65,473/- | 4. 28057073
1. qut Fefies e T/ = e
ﬁshmwmmmm :-mr{ ki b . 3,0%,£0,8%/-

A 5. 16,00, Y033 URHER 5, 3,030,534/~ (8, G S A wHE ST B A v 9
sl f2. Yie.00. 3033 AETET AEGE ST - WS RS TEE S T WEE a9, 5
am‘%‘?mmﬁar@"wmmc femaien s v fidm o W gee f.
0,08, %033 T Fefl .

I FEEEE TEW (FEER), WA 99 TS (FE-eER), 6 A e (FE-ween), e A
T3 (EE-wAER), WaEn i gm (wE-waen), e e eE-ween) 7 wer e
FOETE F el s, w8 wew v i sl s, me- e @ s
T R A AR B, W A S FEe, oot ¥ FwAE 43 ¥ TNATE0E () FEAEA
wiefedl §Eive (URERTE) FeE, o0k W1 AN £ STTA WA WA SAOwRE EeE FEE e
fa. 3. o7y 1ot Arar dwen R,

F:':l'rua FAEN, HE-FASNAT § FH FAAH AT S G AR B, = HE WEHSSEA S9EE 5
T T T R SRR U e e S v e are eanad L 4Rl 3033
AR L . 3,03,408,3%5 /- (5. A9 B AR w0 wwnd wan T TwdE o) At w@e s a

mﬁﬁ@s,qwaﬁ 4%, ob, R0 73 ATETEES W AT e Ay e e e,
AT ATE 43 VA TG (£) T AR S AnR T SYF G I T ] 3T
Feymel girga e Hraes s

= . 0%
TSROt~ AR i LERE, V87w, FAT, ¢2, T, aw, g - weto3s. gmx T0%% mmﬁmmw
ferie: - 34/%/30%% - T, ENE 3 T W, W . 33, %, A, wed, g - wegoty : R g e e Feri
e AT e T : 0% Fo Ty it wferga s vl igolteao . IBRIAPA-D01/IP-PO2738/2022-2023/14194
a1 e eiferrit s || | fwm g TR 3 T e e e (WET . WO TRy 07 Reto T, Ran R e - UNEN AT ; f2. s ke, 7oy TA)

4, | S Hievia e e S

f T : %oy, T UL, HEE W O F. 4, FEEH
T g S-TE

ferera, wfem, g8 - woooty, WA,

cavikas khivani@amail.com

440, & TN WA, WA TFET, TR TR,
e W, O ofFEn, gad - ywooosk.
cirp.xdligigmail.com

fa, o%.%0. 309y

T e T (W EE HO)

Yo | HARH  wE AlawER TEEEEAREE
AT T d {0

sh | wrd i aifam it
vy, | wiAfn Fm i B e
=N F-F=E (RU) =0 wem ff H@el

by, | WS wEEE wiegn whERd e oFm | e ferht 5
wrvarrdl Frggn wftmms sfuwraih @@ | IBBIIPA-001/P-PO2845/2023-2024/14366,
(W AR 37 ) ibe diptif@gmail com
! 3. it fm

IBBIIPA-OO2AP-N-00337/ 200 7-18/10941,
|p reemajmidgmail com
3. Ffamm gam

[BBLIPA-D03/ICAI-N-D0448/2023-2024/14348,

astitva.bspliglgmail com

by, | w) wElE W g

1) sfirra wiafafiifen i 39 IoeR s i
A AEH G A TR R, T S = -‘-u'rq'nm'-‘l——lﬁ oqoc?o’!wwﬁmzﬁﬂﬂﬂ
fefezgen wiifte aftame wrarn sdent ga e s,

i Eegered fafirmsn yere aEn e dwm 3w s #, A R ostezery W @
AT AT . 4o HEWidIe TR AR 2 AT ST S e 6 e,
mmwmﬂmmmmwm mqau’-ﬁ;r—ﬁ-—maﬁ—uarm
i T e A S HITE e wE.

aite foramm . vammmﬂmﬁmmwﬁmmﬂﬁmmmmmmjm
ittt At wE wm s e . 43 v e giees e sfes
T T FE,

F#, femmge st 2 A e 42 ArE vk,

)] ]mp; www il oy, |n I\lml.d\.nnlwh

HeTclorRUIfcichl
gﬁ[aﬂwm e 3

ey sfewa - wfem &=m
Toreht shTesterelt foTih :- 29/0%/30%% T 09/20/30%%6 & :- §: 2R:00 A
TRt shTeTadt fEieh - 19/0%/303% T 09/80/303% AW :- § {Ri00 T

@\H
& Unique

SR . :- ¥&-DC-3-30%%-3Y
TS IS fEHIH - 0¢/20/30%% - §. 2R:00 AT

(%‘;‘m] ﬁ?ﬁ? TE/R o Hﬂ;ﬁm
m—w.fﬁm@ﬁ o o e A
IHI 46 UCO BANK
(MEAHEBR BT INEHA)  ,comamw (A GOV of India Undertaking)

2ITeT 3nfOT TetaTea vl setfdvaet JiifSe HevaTal foifdet Sgan
T §, fGemfta srafe, ot siwfa erear 3foT eéeer o soifdrme
¥ifse devarETe! dU Uedt / UEden Ued Soifavee ferd/ifsce
iAol efierde fomand fofaer @ivTavara da 3me. faifder BpEs,
quelicrare 3@ MOt ordf smeren fFemi SwfeaE M daem
www.ucobank.com 39eEcae IUAE 3MRd. e fafder I §a,
fasmita wrfes, 2190/ 2191 viewa faen wifee et Sige, 16 oo 4,
FEDRaPTE 1, J07 -411009 A2, 19 3iiaeiae 2024 2l faar cmydf efeanamet 5
i, fEadrevand e, TP AqeAIID,
3eT oo got

Gl @, Roat d Re =
TR A FOIS et
TR 3 TR WM S TR,
TR MRS U HiE 9 TR &

gul AsTeloreulfeiabl

Wmmﬁmﬁaﬁaﬁ TS U1 de el o gore, . glﬁ‘ergl?r
HRFRRUIfHeT BEiies oISt Aefies T 2%/ AT fHosehliel THUT & oo &
R¥.0 R Ul ¥u3 . H. sa! feseha oft. wiem Rramia dres o ot T5=
RersivE e Fie Ao ST Het Tq0T &5 " forhre STRIEgagaR
“MéA Si-8” 7 SRR oTR. TR fewdie foemH ow Hieeemiet
BRI fower g qrae (fo ) feimm ot werRafehss
TS SRE hosol 3TR.

TR faewdren foaemm Ao R g e fei 9 el @
SISTRE ST a8 &l gxiiaRvia foe g q@e (fdamr.
) U T U §ah o SIUER STHEHEE W i vt
el ST o AR} T e Sai 3R TR g THeaser @Rt o
W 3T feet oTe. Tt TeR fHesahelior. SIvT=IEl T&ToT, SH, B, B,
feaeiely, SRR STaea™ @i & T TR SR Qo fomme o
SRS THE Ao Y5 QU SEE STl @ Yeed aet

FUITHITT T ST 7 SIS FeX FHeShleR 371 SioT=e! Hivrare!
TR &, feadsiy, SRR A of STeeae it dl Siviergeie Tig fawt
ST SN I TR fHesehediean Hieeedd seiaRuie e g9
TEe (fE2em) faemm fiesa Aos ot Ffam Rersive des o 4.
THR ABUR .

-

feie - 5 /-
ST 3. 2/9%R f& u/R/3% S ER BN )
TS Faeht T SRR, T A vt e e e (o iRt
. ¢.08.20%% Tsh T BewITHAD Torelrer ek IR, qUT HETRRITeR

. R fasmm=r / 3 ffemew| e TAWT | TS
. - T A" o fbma | gamiTa toRRd | @R | Oed
PMC/ZONE-3/WARJE- . .
SRS FHATR AT | FATR HA. 0] YRR . T 1. S 15 FooM 3-0(+1 Thes
V| RARVINASANAY Fwi |30 A R R o s R R i o, R B i il L
PMC/ZONE-3/WARJE- | o o oo FATR F.A. 0] HRATH . TH S 3150 FOM -1 Thes
R KARVENAGAR/350 i 33 AT GRETRETR o WBTGHhIT el QRal Hie o | %2y ¢¥403¢.00 ¢¥o | 180 fea®
-2024-25 frwT AT e .
PMC/ZONE-3/WARJE- . N .
SRS FHAFR &5 | FATR HA.0} TR ST TR 375 FHOM 3-01T Thes
3 KAR\{I;J(I)\IZ‘?‘(_}ZA;RBM ; B 3 E. & VRN ¥y ]RL\9RY.00 ’R¢e | 180 fes®
PMC/ZONE-3/WARJE- :
RS FATR &1 | TRST Aefics TSTHTT RTSIS ARTeI0T g, e, Qo7 o UReRT
N KAR‘{?ONZIZ(_}?D_R/ 352 e SR 35 IWRTATE SIS forea Farorre T oY, b Rugoxsoo | e | 120 fee
TN 36.83 TEH TOIRRR ST e HEie STHHR I Jiio
Pﬁfgﬁiﬁﬁf' I el AR G | Tt et s el oA AT Lor- |y W¥o.00 | W | 120 femE
4 5024-25 FEiea 2R Tl SUTAR SToedl SHRAME o IR SR A aERhe. 4
PMC/ZONE-3/WARJE-
SRS FHATR &5 | TR Fefies T, SIS, Y& T[T 3 IR TR
g KARX{??;S;;RBM ; . T g o R Y u¥eR.00 | Ru¥R | 120 feE@
PMC/ZONE-3/DNK- YROS! HEhRTR | W3h3R Wi fofqy fowmom=l S amies forier
© SHKR-248-2024-25 Sl e | oo gEt o e Fee R R i GOS0 | C¥SR00 | 6T
TR Yo @I ekl o ool foeeh s O a1
. | PMC/ZONE3/2024-25/ feTels afm | Uosll Tet= W T % 3% Wi fafow wesien wee " cvsrcios | cosy | 2o oo
SINHGAD/277 FEiea I T fesehd Wi Wieed 39 @i et 9 wesdl ¢ xR ?
ferrreh M HYOT
o | PMC/ZONES/2024-25/ fogTele &b | PRl siRuee Sid-TR aRERI T&I SIoRIseT SHT0T AT i y ceogatoo | cxor | 2o @
SINHGAD/278 Eogicr] ST G S TaT! I HRI oot 3 & S A heal A PRI ?

1) YO WA < A HH ST /H.A.TL. T /e HIRIA W SohaRichg (Tcish SIS Yol 31el $eX T Hell TS hedlfaR ) e S e 37T
oo STeoedn o7t I THR ShaRM et FIETAT SHTGUHAITR ShaRT Wl e 37 UIiheld TIGIS Herr 378,

2) A FEeE A o1 Wl 3. S e TR iR Teme TS hol ST §eX i Hfee ¥ www.mahatenders.gov.in 3 JeEEeR TEUAHIS! ST 3.
T Sl fomht o Rerpdt Tat SeReae Herl SIoRA TEd- Hva Id 316,

3) eAoRA fHorr afRd Heieh gl Mfediard! el SHuiheR U TRl Contact No - 0330-¥00%¥§3/080-%008003/38-CLRERIRURY

4) ﬁﬁﬂr%ﬁﬁwﬁwﬁmﬁﬁﬁﬂwwqmaﬁaﬁwﬁwﬁmﬁ STGET AR 7 HeI Il el SeeeR SSER TEie.

5) RIS S . fawsT (fa.) /3?&?@??/0%/?02&me§ e/ SR STeE/ S & g Remhruar AUR SR,

HewTe faelt Aar wiftertoT, HeE Hitha HUUT TERTE ST . ¢.0%.30%% ST WL Bieh3Tgodre R shes 318,

wE/-
37 T URHES oh. 3
UT HETRRUT{5eRT, JuT

L] .E



